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ESTIMATES COMMITTEE — Conrd.

Fifty-eighth and Stxtieth Reports

SHR1 P. VENKATASUBBAIAH :

1 beg to present the following Reports of

the Estimates Committee : —

(1) Fifty-eighth Report on action taken
by Government on the recommen-
dations contained in the Seventy-fifth
Report of the Estimates Committee
(Third Lok Sabha) on the erstwhile
Ministry of Food and Agriculture
(Department of  Agriculture) —
Indian Council of Agricultural
Research.

Sixtieth Report on action taken by
Government on the recommends-
tions contained in the Forty-ffth
Report of the Estimates Committee
on the Ministry of Fioance—
Review of Defence Budget- Con-
solidation of Revenue Demands.

2

-

PUBLIC ACCOUNTS COMMITTEE

Eleventh, Twenty-third, Twesnty-seventh,
Twenty-eighth and Twenty nianth
Reports

SHRI M. R. MASANI (Rajkot) : I
beg to present the following Reports of the
Public Accounts Committee :—

(1) Eleventh Report on *“New Service”
“New Instruments of Service™.
Twenty-third Report of Appropria-
tion Accounts (Railways), 1965-66,
and Audit Report (Railways), 1967,
(3) Twenty-seventh Report on Appro-

priation Accounts (Civil), 1965-66,

Audit Report (Civil). 1967 and

Audit Report (Commercial), 1967

(2

Relating to the Ministries of Infor-
mation and Broadcasting, Works,

Housing and Supply (Department
of Works and Housing), and Food,
Agriculture, Community Develop-
ment and Co-operation (Depart-
ments of Food and Agriculture).
"Twenty-eighth Report on action
taken by Government on the First
Report of the Public’ Accounts
Commitee relating to Purchase of
Road Rollers.
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(5) Twenty-ninth Report on Chapters
1, IV and V of Audit Report (Civil),
on Revenue Receipts, 1967,

COMMITTEE ON PUBLIC
UNDERTAKINGS —Contd.

Fifteenth Report
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MR. SPEAKER : [do not know. I
see that five names have been put. I

think, two will be enough if they are sure
that at least one of them will be there.

12.14 hrs.

FINANCE BILL, 1968 —Centd.

MR. SPEAKER : The House will pow
take up further consideration of the follow-
ing motion moved by Shri Morarji Desai
oa the 29th April, 1968, namely :—

“That the Bill to give effect to the
financlal proposals of the Central
Government for the financial year
1968-69, be taken into comsideration.”

Shri Maddi Sudarsanam was on his
Jegs yesterday, He may resume his specch,
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SHRI M. SUDARSANAM (Narasarao-
pet) : Mr. Speaker, Sir, the valuation of
goods and services is a technical task and
that must be taken up by -technical people.
A stranger to business cannot be expected
to pass judgment on that. In many cases,
the terms of employment or contracts for
goods are approved by the Department of
Company Affairs. It is mot correct to
give any power of disallowance in this
regard to the Income-tax Officers. This is
my submission.

I would also like to point out that the
Finance Minister should have taken the
present opportunity to do away with the
provisions of deduction of tax at source in
respect of interest. This has created
pumerous difficulties, one of them being
payment of tax within the stipulated time.
Severe penalties and rigorous imprison-
ment have been proposed- for failure to
comply with this requirement. But in
some cases where finalisation of accounts
may take long, this requirement cannot be
complied with.

The reduction in the Bank rate is a
step in the right direction and taken at the
right time. However, the implication was
that the benefit of this measure would be
passed on to trade and industry. But,
unfortunately, this is not being done. In
many cases the Bank rate is reduced only
to the tune of 3 per cent and not 1 per
cent which has been actually specified by
the Reserve Bank of India. Therefore I
would appeal to the hon. Finance Minister

to press the banking institutions to see

that this benefit is given to trade and
sndustry for the benefit of the economy of
this country.

I would join my other friends here in
saying that heavy tax burden will not stop
tax evasion. If you- really want to stop
tax evasion the burden of taxes must be
bearable. This is my opinion. .

Coming to Andhra Pradesh, the per
capita income of Andhra Pradesh is very
low. The per capita electricity consump-
tion of Andhra Pradesh is the lowest in
India. Developed States and also the
Government of India should come to the
rescue of undeveloped Andhra Pradesh. The
principle of UNCTAD must be made
applicable in the case of Andhra Pradesh
which is very essential for the development
of its economy,
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The Government of India chooses to
import Jarge quantities of foodgrains, that
is rice, from' overseas at a very high cost
and by payment in foreign exchange. If
they really give funds for irrigation pro-
jects which are nearing completion so that .
they can go into commission, these imports
can be stopped and this will really be
a great benefit to the exchequer of India.
That must be done immediately otherwise
water cannot come, agriculture cannot be
developed and indusiry also capnot be
developed in certain parts.

The public sector projects should be
made to work with efficiency. It is very
unfortunate that top executives are not
given full powers. They need more power
and descretion. There should not be any
interference in their work from the Minis-
try. Then alone they can work better.
If the public sector projects were more
economical, the development of the eco-
nomy is possible and it must be given top
priority.

The imbalance of export and import
performances is to be narrowed down
considerably ; otherwise, the economy can-
not be stabilised. Because of the recent
devaluation of the. sterling and additional
taxes in the United Kingdom, the exports
of tobacco and oilcakes to the United
Kingdom are very seriously affected this
year. This is to be examined very expedi-
tiously and the burden of export duty on
these commodities, that is, tobacco and
oilcakes, must be abolished forthwith.

SHRI S. A. DANGE (Bombay Central
South) : Mr. Speaker, Sir, having debate-
ed the various Grants we have got now the
Finance Bill before us. The Finance Bill
as such and the introductory speech which
the Finance Minister made do not make
any basic change in the approach to the
economic and financial problems that the
country faces.

The Budget and the Finance Bill are
presented in the background of an economy
which suffered from severe recession and
we expected that the leaders of Govern-
ment and those who hold the keys to econo-
mic development would pay attention to
the lessons of recession and would adopt
policies which would see to it that the
common man does not suffer from the
laws that brought in recession and that
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the common man is promised a develop-
ment of the economy which will assure
him that he will not have to face such
calamities again. That should be the ap-
proach to the economic and financial pro-
blems of the country and the Finance Bill
and the Budget should have been framed
accordingly.

My question is : Has it been framed
accordingly ? My question is : Does it
demarcate itself from the logic of the
previous period, ushering something new
which would show, on the part of the
Government, that they are learning lessons
from the past ? My conclusion is that they
have not. For example, a very facile
pleasure or complacency is shown in the
statement of the Finance Minister. He
says, “Fortunately, we are tunning the
corner and the good harvests are coming.”
What is the use of speaking about that ?
The good hearvests were there before ; the
good harvests will come again. The bad
harvests may also come again. But that
has not changed the picture of the econo-
my in the least in favour of the common
man. Therefore, my proposition is that he
should recast his whole approach to the
financial question in the light of the urgent
needs of the situation as well as the long-
term needs.

The urgent needs are simply to reduce
taxation on the common man and $hift it
on to the shoulders of those who can bear
it and who are tiakifg fioney ahd building
wealth out of the efforts of the common
man. Doé¢ the Finance Bill dnd the
Budget show that such thought is guiding
tlie Bill o the dpproach of the Finance
Minister ? 1 do adt think so.

We see that economy has developed in
an under-developed country like ours. It
is taking some determined steps to develop
production in industry and agriculture.
Therefore, we see that efforts of develop-
ment are sought to be side-tracked and,
where they succeed, they are being utilised
for private proﬁt. Is there an attack on
concentration of private profit in the hands
of a few moniopoly houses ? It is a simple
thing.

Now, the Finance Minister will say
that this is a gemeral theme which has be-
come common place to everybody. But so
is the general theme of the Finance Minis-
ter wha is common to the whole economy,
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Theme{e, a general theme is bound to be
there. We have been here in this House
exposing the deals of the monopoly houses.
Has any measure been taken by the Finance
Ministry and the Finanoe Bill to curtial
thesé activities? An hon. Member of
Rajya Sabha Igid a whole document on the
table of the House there exposing the deals
of the biggest and the most corrupt mono-
poly house. And he named it. Here, we
hon. Members on this side and some also
on that side have requested that at least an
inquiry be made. Why is theére such
resistence even to an inquiry being made ?
Why should not an inquiry be made in the
house of Birlas ? I don’t understand.

I do not say that the Finance Minister
represents only the house of Birlas : I do
not say that he represents only the mono-
polists. No. He represents the bour-
geoisie, the capitalist class as a whole.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): He represents
vou also.

SHRI S. A. DANGE : Therefore, he
has in his framework am approach that this
is the society that he has to defend and in
that society monopolies are bound to grow
and the only way he aan cure itis by
spirigial morelisation and,- secondly, by
insisting that payments above Rs. 2500 be
made by crossed cheques.

In the financial structure of the country,
now we are getting the assistance, being
used on an official level, of an errant
Mahesh Yogi who is supposed to be the
greatest foreign exchange earner by import-
ing wonderful American actresses for
pradarshan and who is now beiog sanctified
and blessed by the whole of the Punjab
Government which though based upon
minority of votes in the legislature is now
trying to create a majority by utilising the
spiritoal of transcendental medita-
tion. This also is being done in order to
solve the foreign exchange problem of the
country. What a parody it is of the
science of meditation or yoga! If the
Finance Minister were serious and thé
leadership of the Government were setious
about it, they should know that this
science of yoga as it is called in Hindu
science and is known by many other names
jn other places, capaot be practised jn the
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presence of all sorts of actresses, heros
and heroines, and corrupt Government
servants trying to be incorrupt. All these
are against the whole spirit of the science.
I wonder how it is not being oprotested
against. Why Sec. 144 is not applied to
such a debauchery of science, pulling it
down from the heights it can attain ? That
is being promised like Instant Coffee,
instant lideration...

SHRI SAMAR GUHA (Contai) : At
least, he is bringing in some foreign ex-
change.

SHRI S. A. DANGE : That foreign
exchange will uproot the internal exchange.
What about that ?

I do not want to be side-tracked. What
I say is, this approach, his philosophic
spiritual approach, is wrong. His financial
approach is still more disastrous. There-
fore, what I want to propose to him is :
Please change your approach in the Bill,
sit down with the Opposition, with all
parties in the country, in order to frame a
Bill and Budget which is oriented towards
production and take certain minimum
steps.

I do not expect him to build socialism
in this country. 1 am not criticising him
from the point of view of socialism at all.
My accusation or my objection is that he
is not even capable of building proper capi-
wmlistic economy in this country. Even
proper capitalistic development is not en-
‘couraged and capitalistic development
which at one time helped development of
production in the world and even in our
country has helped development of produc-
tion is taken away from natural course of
development. Iis development is vitiated.
by the growth of monopoly which prevents
production going ahead. That is why I
want him not to answer me in terms of
socialism. What I am saying is he is
incapable of building capatialistic industry,
he is incapable of building agriculture, he
is incapable of building a normal economy,
in which the producers ought to benefit and
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development. Formerly, we used to admit
that 2 per cent return on reserves and 6
per cent return on capital was a normal
development. The Government, as shown
by its own fears, by its own actions, have
now come to believe that profit is so high
and is so necessary and must be so given
even at the cost of the common man that
4 to 6 per cent on reserves must be pro-
vided for and 9 per cent return on capital
is an absolute necessity. The capitalist
laws of economy in this country have
shifted themselves to such a level that
what was a guarantec rate on preference
shares, 20 years ago, 8 per cent or 9 per
cent, has become the average level of
profit guarantee to an entrepreneur in this
country. Therefore, the common rates of
profit now has gone up to 18 or 20 per
cent as normal guarantee rate and, basing
themselves on that, when the Bonus Com-
mission reported, the Government changed
the rate of return on capital, just easily
like that, to 8 and 8% per cent. What a
better confession can you have from the
leadership of the economy of this country
thap this to say that they are in favour of
the capitalists raising their rate of profit
at the cost of the working class and the
common consumer ? I am giving only one
instance.

12 30 hrs.
[Mr. Deputy Speaker in the chair.)

So, my proposal is that if they want to
build an economy which is production-
oriented, if they want to overcome these
set-backs that they suffer, the deadlocks
from which they suffer, in that case, certain
steps should be taken. What are those
steps? I am outlining those steps, in
short, one by one. [ do not want to take
much of the time. These taxation proposals
in detail may not be discussed just now.
They will be passed and they will be adopt-
ed. All of you friends are interested in
the development of economy just as I am.

The Road Transport Development

the common man ought to live properly
and 6 per cent profit is given to an entre-
preneur.

After 10 years, I want to draw your
gttegtion tq the central point in economis

C ittce made a report. In an economy
circulation of goods after production and
fast circulation in order to bring abaut a
faster movement of capital 12ading to faster
investment is an absolute necessity, whether
itis a capjtalist economy or a sqcialist
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economy. Road transport has developed
in this country. Circulation of goods and
capital by means of road transport has
grown. What should we do so that the
movement of road transport is accelerated ?
There was a proposal that inter-State road
transport be divested of the difficulties, be
rid of the difficulties which they face be-
cause of the heavy vehicle taxation being
limited to State levels. Two or_three years
have passed but the evil is standing there
and the simple measure is not enacted by
which road transport has to pay tax at a
single point and movement goes on unob-
structed in all the States. Small cars or
personal cars can be taxed centrally, they
can go without permit to all the States,
but why cannot the trucks which are more
important for the movement of goods than
the cars which are important only for the
movement of certain persons, go ? This
simple taxation measure is escaping the
attention of the Finance Minister. Why ?
He talks of production, circulation and
quick movement. But why is it not being
done. '

Another remnant of mediaevalism,
which is being encouraged because of
political considerations in the taxation
system of this country is the octroi duties.
Goods come through a village or a point
and they are just held up because octroi is
required for village development. Crores
of rupees are going down the drain. Rs. 70
crores of iafructuous taxation is there,
wasted, gone and lost. These Rs. 70
crores would be sufficient to pay for all the
octroi income in this country. Will you
please demand that all the octroi should
be abolished ? There are certain States
where there is no octroi. Why in certain
States, instead of abolishing, it is increas-
ing ? Why does this not attract the
attention of the Finance Minister and his
advice to the Chief Ministers' that this
mediaeval remnant should be abolished ?
But this goes on because those Panchayat
leaders who hold the Congress tickets say,
“We must have our own private income
just as you have your own private income
from the budget and, therefore, the octroi
must remain”. Certain States have resisted
that temptation. My appeal would be :
please follow a policy in which all the
octroi is abolished and road transport
taxation becomes uniform throughout the
country and the hold-up of commodities
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and circulation of commodities for hours
is prevented. I am not going into the
other evils. I am talking only of this
thing. But this is prevented because vested
interests have grown up around the check-
points : every movement Rs. 100, every
truck Rs. 200, every food movement
Rs. 5,000 and so on. You known it very
well. You do not correct it. Why do
you not correct it ? You propose to con-
tinue your rigidity and your strength ?

I am very happy to find from the bud-
get speech this year that he is no longer
what he was before. Whether the change
is for the better or for the worse, I do not
know. But his expressing apologies and
being sorry about certain things in this
particular budget so many times, is an
expression of either growing wisdom or
growing age. Anyway, the change is
happening ; the change is not bad ; I like
it, especially the apology which he had to
offer for this ; having denounced deficit
financing as a great philosopher who does
not believe in that, he had to accept it.
He says, ‘I accept deficit financing, but that
does not mean that I accept the theory’. I
may commit a theft, though I do not believe
in theft as a principle. That is the thimg.
“This is what he says. When you are forced
to commit a theft, you do it, but that does
not mean that you accept theft in principle.
Deficit financing is necessary ; it may give
rise to inflation and rise in prices, but it is
necessary and it has to be done. In all
these, new principles are coming in.

What I want to do is to suggest a few
things. I am not asking you to introduce
socialism. That would be being usjust
to you and that would be unjust to the
people also to lead them to believe that

your leadership can bring in socialism...
(Interruption)

DR. SUSHILA NAYAR (Jhansi) :
is talking about ‘your leadership’.
addressing the Chair ?

He
Is he.

MR. DEPUTY-SPEAKER He is
addressing the leader through the Chair.

SHRI S. A, DANGE : This is an out-
moded convention, brought from the House
of Commons, where the Chair represents
His Majesty or Her Majesty. Where there
is no Majesty, let us talk to each other.
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MR. DEPUTY-SPEAKER : So long

as that continues, we should abide by it..
(lnrerruption)

SHRIS. A. DANGE: Do not get
diverted like that, as Mr. Limaye says. My
time is being lost like this.

I was on this point. From the point
of view of developing production and
circulation of commodities and benefiting
the mass of people, what I would like you
to do is to take certain immediate steps.
The first is this : establish inquiry comml-
ttees into the deali of the de
of monopolies—I am not talking of shady
dealings or anything like that—, how
monopoly has further developed since the
appointment of the Monopoly Commission,
how it is obstructing the development of
production, where it is obstructing and how
it can be corrected. I am not just making
a plea for nationalisation. No. I just want
this. Just inquire how the monopolies
hamper production and how that hamper-
ing can be cured. Will the Government
agree to do that much ? This is nota
very revolutionary proposition, but it is
being resisted with all counter-revolutionary
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qualifications and all that. I am not going
into them. My point is that they are
bound down to certain rules and rules
cannot govern production in these basis
plants of heavy industry. Therefore, they
should not be there in charge of those
units. An industrial cadre of management
can be developed, can be brought up from
the engineering cadre of this coyntry.
Hundreds are unemployed and are selling
themselves elther to America or to England
Why can’t these people be brought back ?
If they want Rs. 5,000, give them Rs. 5,000
as salary. 1 would prefer to pay Rs. 5,000
to an engineer who can develop HEC
rather than pay Rs. 500, and then of lower
salary hand them over to a cbeqp civil
servant who does not know what to do
with it. Here paying Rs. 5,000 would be
mor¢ profitable than paying Rs. 500, than
this talk of low salary and then doing all
this. Therefore, let there be a policy.
There is no policy. I am quite suge that
the inter-trade union rivalry is not responsi-
ble for the hold-up of production in the
factory ; I am quite sure of that, and even
for that, we have proposed. Therefore,
the management of the public sector is a
very vital question in which all of us are

force. Therefore, let him consider this
and come to a quick 1 on this
question.

The second is this. Please cure the
management of the public sector. How to
do it ? He himself is sorry that the public
sector capnot give him enough profits to
be appropriated by him in his budget. The
only profit given solidly is given by the
Railways. Why canpot the HISL and the
huge plants that we have built, of which
we are all ‘proud that they are such nice
plants which are capable of uplifting thig
economy to higher levels give? Why
should the HEC plant suffer from contra-
dictions of communal warfare or from
contradictions of inefficient management or
from contradictions of factional quarrels
amongst political groups and parties.
Therefore, in this respect, my first proposal
is that these plants should not be managed
by the 1CS and the IAS cadres, the Finance
Seceretary quarrelling with Manager, the
Mapager quarrelling with the Chairman
and th¢ Chairman quarrellin@ with some-
body whom he does not know, thjs system
should stop, I have nothmg to say a.boqt
the ICS and 1AS, about their other, things,

i ed in order to see that production
in this country grows.

Imports of things that can be manu-
factured in the country myst he summarily
stopped. Now it is aliowed to favour
certain hopses. What is the import and
export policy of this Government ? They
devalyed the rupee at the behsgstof the
World Bank, who told us that our rupeg
was worthless because of inflation. Like
idiots, some of us believed it. Thg rupgs
was devalued. Then théy said exports
would increase and they would tap the
extra prafits frqm exports by a tax. But
the exports stopped. Then they started
giving cash incentives for exports after
devaluatiop. It was said, impprts would.
be curtailed and foreign exchange situation
would be eased. This was the picture gx-
pected after devalyation in 1966. But the
result now is, the World, Bank says, imports
must be liberalised. So, more imperts are
coming in than before devaluation, of
things which we can manufgcture here ;
What policy is this ? Is it not favouring
the monopelists ? Are you noy allowing
yourself to be dominated and blackmailed
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by them, while talking all along of getting
our production into gear and saving our
economy for the common man ? Why are
imports of things which we can manufac-
ture here allowed ? There is no answer.
You take that for granted and impose some
excises and taxes and thus balance the
budget. -

The budget has no natiomal direction
in favour of the people, in favour of pro-
duction, in favour of making our establish-
ments economical and productive, because
imports is the key to it. There are any
number of complaints from the Indian
Standards Institution that because of these
imports, we cannot have standard equip-
ment in this country, which will save us

,a lot of waste. The reports are these in
the files of Government ; let them dig them
out and see. 11 types of spindles are go-
ing on in the various textile mills in the
country. The ISI Director writes that this
is because of foreign collaboration. Each
collaborator forces his own make of spindle.
We as beggars do not tell him, “This is my
standard spindle. Please give me that.”
Where is the supervision ? What is the
use of talking about waste when this sys-
tem goes on ?

It is time that some delicensing and
decontrol have to be undertaken. Licenc-
ing and control did act as a very good ele-
ment in the development of our economy
sometime ago. But now controls are ham-
pering production. For example, when
production of sugar was 33 lakh tons,
"people wanted decoatrol, but Goverament
said, no. When production went down to
22 lakh tones, decentrol was ushered in to
enable the sugar mills te make more pro-
fits, a share of which, we know, whe gets.
Is that the policy ? Small people are
harassed. At the beginning of our econo-
my in 1955, licensing and coatfol was an
essential element. Today it is mo longer
that essential element.

My proposals are, for example, in tex-
tiles a certain amount of decontrol is a
necessity. Certain changing of excise dut-
ies on certain kinds of cloth, is a necessity,,
if the closed mills are to revive and the
working class is to get employment.

Internally, if you want to mobilise

» capital, what bigger placg there is for that
purpose thap banks.? You know it. If
You, want central coatrol and plaspad phe-
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duction, no planning is possible without
nationalisation of banks. This is nota
communist proposition. Mrs. Tarkeshwari
Sinha spoke about it yesterday. But you
have to sign a requisition in order to re-
consider the question. Sign that requisi-
tion and get it thrown out. She referred
to the great gentleman who presides over
the Planning Commission. I do not know
whether you are aware of the fact that 10-
years ago, in {955 or 1957, Dr. Gadgil sub-
mitted a note about essentials of Planning,
in which nationalisation of credit, nationa-
lisation of basic minerals and nationalisa-
tion of wholesale food trade were essential
points. But he has been put there to
preside over the Planning Commission on
the condition that he will not press those
points. Government has forced him to
make a compromise. He has accepted it
in the hope of being- able to do something
good to the country. But that is not a
good reflection on the approach and policy
of Goverament.

I do not want to say much about natio-
nalisation of Banks. You cannot plan irri-
gation of sconomy by credit mobility credit
investment and all that, unless the central
fund of accumulation of mobile reserves of
capital, of mobile liquid capital in the
form of savings and deposits is ceatrally
controlled, not through the Reserve Bamk,
but by natiomalisation of all the banks. In
this respect, we are given a substitute
called social coatrol. What commentary,
shall I make on that ? Hardly have you
moved for social control, tham what we are
going to get out of it burst into this House
two days ago. The Thacker episede is the
harbinger of what social coatrol is going
to be. The man will be sociable to this
purty and controlled by the Financies while
presiding over the banks, looking to the
interests of monoplists, and will be bought
over as alt other Directors were. The other
directors are at least honest directors sitting:
as representatives of the monopoly houses. 1
would far prefer a bank being presided over
by Mr. J.R.D. Tata or Mr. G.D. Birla than.
by these social gentlemen, who do not
know a demped thing about it, who can be
hired for Rs. 5000 or Rs. 500. I can trust
my deposits to Mr. Tata, because I know
that an industry will come up, out of
which he may make 200 per cent. That
does not matter. I hava a guarantee that
the . industry will come. That does not
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mean I will want his bourgeois rule over
the economy. What is the use of this
social control man ? A man controlled by
finance capital and sociable with the minis-
try. That is the definition of it. Please
drop this social control. If you think you
can increase the credit of banks by bring-
ing that provision by which you stop them
from shouting slogans, they are already
discredited enough ; they cannot me more
discredited by the bank employees shouting
for their demands. If you pass that pro-
vision, I can assure you, the shouting will
be greater and in a greater number of
branches than before.

Another method is to develop life in-
surance. It is one of the sources of his
money. But life insurance money is still
being given to speculation. There is a
complaint that LIC is buying certain com-
panies. No. The companies are buying
LIC. You are putting it in the reverse way.
LIC should not run to the help of these
_companies.

Then comes the mobilisation of talent
in this country. You say, “How shall I
do it. I cannot provide for an excise
duty on talent”, though there is enough
duty on talents on the other side which
fetches good income. There .are 700
scientists going outside the country and
practising. Hundreds of Indians are stay-
ing in America with permanent visas grant-
ed by the ministry concerned. They are
enjoying there saying, there is no land
better than the dollar land. Now they
have been told, “You are permanment visa
holders here. Take this gun and go and
shoot the Vietnamese.”” Now, these fellows
began to wobble. They ran to the Govern-
ment of this country and said, ‘‘Please save
us. We are Indians.” Now they have
realised that they are Indian !

When the the Americans ask these
people to shoot the innocent Viet-Namese,

thee like cowards they want to run
away, then they remember that they
are Indians. I have no sympathy for

these fellows who are asked by the
Americans to shoot down the Viet-Namese.
They should be here in this country ; if
they want to do shooting, then let them
please do it on behalf of the country and
not against the innocent Viet-Namese.
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What are Government going to do with
such Indians who want to earn millions
outside ? I do not know whether they are
subject to the hon. Finance Minister’s
taxation or not. Perhapsthey may not
be subject to his taxation unless they bring
back their wealth to this country, and
they are now subject only to the American
system of taxation and not to his taxation.
I do not understand why we should permit
this. There are good doctors. But why
do they go out ? It is because this system in
our country is not able to utilise their
talent. That talent is hankering for a
larger reward than it can get in this
country. So they are wrong on this score
and this system is wrong on this score.

SHRI D. C. SHARMA (Gurdaspur) :
Good doctors, good Engineers and good
teachers also are going out of this country.

SHRI S. A. DANGE : It is because of
the rowdy students or what else that they
go abroad ? The studeats should really
teach some lessoas to the teachers which
are also sometimes necessary.

So, this has got to be dome if our
system is to be cured.

In this, what is the role of the working
class and the trade unions ? [ hope my
hon. friend will not grudge to me the right
to speack for some trade unions, if not for
all. Now, we are blamed for holding up
production and vitiating the economy of
the country. But then what do Govern-
ment propose to do? Will the Finance
Minister, the Home Minister the Prime
Minister and the whole Government and
all the leadership and all my friends
opposite take certain minimum steps for
the much-maligaed working man ? Will
they correct the differential payments
according to differential skills in all the
industries by a proper approch to the
wage system ? The wage system in this
country has come to a point where a proper
revision has got be made in every sphere.
We have had 20 years of development
and no body pays any atteation to it. Even
the minimum wage has not come into this
country guaranteed as a minimum living
to every man, which should not be referr-
ed to the average rate of profit. Will the
Government do that ? Will they correct
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the cost of living index properly and give
automatic adjustment of rise in dearness
allowance, because the workers are not
responsible for the prices ? Why should
they cut their wages ? If they do it, then
the workers would protest and what
can the Government do about it ? Then,
will they guarantee arise in real wage and
a share in profits, which is absolutely justi-
fied and normal ? Fiftbly, will they give them
insurance against unemployment ? Unemp-
- loyment insurance is a great necessity. The
young worker in this country and the young
middle class man is rising in revolt over-
throwing all leadership wherever possible
and joining on a common platform and
asking ‘Where is the job ?° If there is no
iob, where is the unemployment benefit for
which money exists in system, cornered
by the monopolists for their own private
gain " Therefore, unemployment relief is
a necessity., Seventhly, there should be
some housing. It should not be shattered
every seventh day in the name of clearance
of slums. Some housing should be given.

If Government would agree to give
these seven things which are not very costly,
the working class is there prepared to
co-op-»rate in production, in giving good
prouctivity and in delivering the goods
for benifit of the country and for its own
benefit. Will the budget be reoriented on
those lines ?

Now, take the case of the excise duties.
Now, he is trusting the honesty of the
manufacturer to self-audit himself. Let
him audit as he likes. I have no objection.
Let him try the experiment, but on one
condition that there is no unemployment
in those departments. There are many
such things which are there in the system.

What 1 would submit is that they
should follow these principles and evolve
a system of recognition of trade unions. It
is true that it is being attempted by some
Ministers but they are not succcessful in their
attempts. because they are not able to take
decisions. If a proper democratic system
of recogaition of trade unions by ballot
with proportional representation to the
minorities on the unions, so that a united
approach could be made, is evolved in this
country with a wage system as I have just
outlined and an approach to monopoly
finance on the lines I have suggested, then
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they will have a solvent economy and
good production, though it may not be
socialism.

This whole system needs protection
from the inroads of the dollar.™ Do not
think that the dollar is a mighty thing.
They could not humble the dollar and
they got humbled by devaluation of the
rupee, and we have to pay more in excha«
nge for what we import. But the Vietna-
mese by their single offensive have toppled
the dollar and the gold market in the
whole world is in jitters. Government are
partly glad about it because gold prices
have not risen and as a result some less
smuggling will take place, though in the
Bombay market, as you know, 20,000 tolas
of smuggled gold change hands every
day, according to reports in the daily
press.

Therefore, we should not be humbled
towards the dollar. We should not be
humbled by the World Bank and other
international monetary institution. Let
the Finance Minister take an attitude of
humbling the dollar and not of falling a
victim to its dictates. Even a non-socialist
like De Gaulle; is doing it. At least imi-
tate General De Gaulle; I know the Finance
Minister is not a General in the military
sense of the term though in the economic
sphere he is behaving like a General. There-
fore, he should follow a policy of humb-
ling the dollar and see that the economy
of this country grows to higher scales of
development, not at the cost of the work-
ing ‘man and the common man of course.

Thank you very much for giving me
more time.

SHRI RAJASEKHARAN (Kanakapura):
I rise to support the Finance Bill which is
before the House.

Taxation and the burden of taxation
on the community is increasing every day.
There is no way out because in a develo-
ping economy we have to undergo certain
sacrifices so that the future of this country
may be much better. While appreciating
the difficulties of our respected Finance
Minister, I would like to offer my comm-
ents.

The public sector industries today have
come under heavy criticism. We have
invested a couple of thousand crores of
fupees in this sector but the return we arq



‘873 Findnce Bill, 1968

{Shri Rajasekharan]

getting is_not to our expectation. Though
it is inevitable that Government should
invest in public sector industries so that
our socialistic ideals may be fulfilled as
early as’possible, even then these industries

are suffering due to inefficiency and outmo- °

ded rules and procedures in vogue. A good
part of the capital investment we have
made in these industries has gone under
uoproductive investment. To cite an exa-
mple, we have invested about Rs. 80 crores
in building houses for providing office acco-
mmodation. This is almost a dead invest-
ment. 1 hope hereafter Government and
our respected Deputy Prime Minister and
Finance Minister will keep this in view
and try to formulate the planning of these
public sector industries.

“In this country, we should have given
first priority to the utilisation of the natu-
ral resources we have. Unfortunately, from
1950 onwards up till now, we have not given
much attention to the exploitation of these
resources which are there God-given to us.

First of all, I would like to draw your
attention to agriculture. It is fhé one
seotor which needs the highest priority
today. If we had given it the most needed
attention from the beginning, we would
not have landed in a situation where we
find ourselves today. In fact, the Finance
Minister, while presenting the Budget to this
House said that we are in a happy position
this year because natureé had beéen very
kind and our prop production was going
to be more than it was before. That sim-
ple thing says that agriculture is now reviv-
ing our economy. That means that we
must pay more attention to this sector and
allot more funds so that the economy can
be revived and provide the self-generating
Base which we need.

What is the role of banking institutions?
MR. DEPUTY-SPEAKER : The hon.

Mertiber tay resume his speech at 2.0°
cloek.

13.00 hrs.
The Lok Sebha adjourned for lunch till
' Fourteen of the Clock.
e
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The Lok Sabha re-assembled after lunch at
five minutes past Fourteen oj the clock.

[Mr. Deputy-Speaker in the Chdir]
FINANCE BILL, 1968— contd.

SHRI RAJASEKHARAN : Sir, I was
mentioning about the tole of banking in
the development of the agricultural sector.
Banks should provide facilities to the fural
people to pursue their occupations, but
what have the banks done so far in this
régard ? Their role in developing our
natural résoutces is very miserable.

I will give some examples to show how
banks have not come to the aid of agricul-
ture and development of our natural
resources. Two-third of the banking insti-
tutions are located in the urban areas.
Hardly 15 per cent of them are located in
rural areas. More than 80 per cent of
banking credits have gone to help
commerce and industry. They have not
cared to help agriculture, which provides
more than 45 percent towards our national
income. In 1965, out of a bank credit of
Rs. 2097.7 crores, Rs. 1287.3 crores were
given to industry and other purposes and
Rs 536.8 crores wer given for commerce.
Since 1950, year after year, the total bank
credit was directed to support industry and
commerce. The total loan given to indus-
tries in 1953 stood at Rs 182.39 crores as
against Rs. 1287.3 crores in 1965. In the
same period, what did agriculture get ? In
1953 the banks contributed Rs. 19.013crores
towards the development of agriculture.
But in 1965 this figure has come down
to Rs 3.9 crores. This shows the way
in which the banking industry is suppor-
ting the agricultural sector. That is why
I réquest the Deputy Prime Minister to
force the barnks to help the agricultural
sextor in a big way, Even after his annou-
meethent of social control over banks, they
are hardly giving attenmtion to rural ateas.
Only here and theére they are taking steps
to opén some branches to give credit to
thé farmers.

1aim not demanding the Banks to give
money from their pockéts. They are
having about Rs 3500 crores as deposits as
against hatdly Rs 100 crores of their share
eApita). These Rs 3500 ¢rores have come
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from the general public including people
living in rural areas. That is why I request
the Deputy Prime Minister to see that
as early as  poasible, proper stéps are
taken so that these banks both private and
public, may come to the aid of the far-
mers. v h 7

Coming to electricity, this i3 one
sector to which Government should give
all “fts consideration. As Lenin said, a
country’s prosperity depends upon elec-
. tricity. Let us have the slogan “Prosperity

of India through electricity”. If we can
exploit all the npatural reésources we have
got and develop this sector, I am sure we
would be able to provide more employ-
ment and also energise the entire agricul-
tural sector, so that they will be able to
contribute more and more to national
production.

In Mysore, we have good rivers which
can be a great potential to provide eles-
tricity. But we do not have funds.

1 hope the Deputy Prime Minister
will give due attention to it and provide
funds to develop our Kalinadhi project.
Sharavathy ptoject is providing enough
electricity not only to Mysorg, but also to
neighbouring States. I hope we would be
able to have one or two more generators
commissioned as eatly a3 possible, so that
it can contribute to the nation’s develop-

- ment. '

Government should give immediate
attention to providé enough resources to:
electrify the entire country. If the Govern-
ment is not able to get sufficient funds,
they should approach the World Banhk or
other agencies, so that they can make
enough funds available for this purpose.

Mere generation of power is not going
to solve our problems. After it is gene-
rated, we have to look to the supply side,
so that it may go to the flelds of the
farmers and to svery village 8o that they
can have small-scale industriesalso. I shall
show how we have neglected the supply
side. -We are speading Rs. 100 crores in
generating electricity, but hardly about Rs.
30 crores on transmission lites and supply.
All inter-State transmission lines should be
taken over as central projects and the Centre
should provide funds fot that. It has also
become difficult to provide funds for
transmission lines within the State. There-
fore, Government shoyld find resources 19
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give loans to State Goveritnents and State
Electricity Boards, so that they can take up
the supply as carly as possible.

I would draw the attention to the role
which LIC and Unit Trust are playing. LIC
gets more than 33 per cent of its investment
from rural sector. But it hardly invests 3
per cent in developing the economy of the
rural areas. This is a very unfair thing.
That is why I suggest that the Finance
Minister should see that this policy i3
changed as early as possible. The LIC
and the Unit Trust should go to the aid
of the State Electricity Boards and give
them loans at the rate of less than 6 per
cent and not at the rate of 7§ per cent
so that these Electricity Boards can pro-
vide better electricity facilities to the
villagers as early as possible.

Coming to the question of utilisation of
water, I am extremely sorry to say that I am
in a very pained position. There is a natural
flow of rivers which we have been praising
in our epics. But have we utilised those
rivers ? No, we have not done it. 1 would
say that the Government of India should
have a national policy on this. They
should have a national policy se that all
the irrigation potential in the country can
be utilised for the best advantage of our
farmers. As you are aware,. Sir, water is
the life-blood of our farmers. If we had
provided water about five years back to
our farmers, India would have been in a
position to export lot of foodgrains to
other countries. Unfortunately, we have
not done so. Here I would like to quote
an example. We have provided a couple
of hundred crores for putting up our steel
mills. The other day the then Minister
of Steel, Mines and Fuel, Dr. Channa
Reddy told us that the Bokaro Plant by
the time it is completed would cost more
than Rs. 1000 crores. Ate we prepared
to provide this Rs. 1000 crores to take up
all the river valley projects in the country
today ? Every time we come and say that
we are short of funds. If today we can
providé these Rs. 1000 crores to take up
all our minor, major and medium irriga-
tion projects we can solve our food prob-
lem and the country would then roll in
plenty. That is why I request the Deputy
Prime Minister and Finance Minister to
give his attentiof to this,



879 Finance Bill, 1968

[Shri Rajasekharan]

Coming to central loans to the States,
Central Government is becoming converted
ioto a big bania. What is the interest they
are charging the States ? Every year they
are increasing the interest. The Centre get
loans from various agencies, from various
countries and when they give these loans
to the States they charge a higher percen-
tage. I would request the Finance
Minister to see that these things do not
occur in future.

Lastly, I want to say a word about the
silk industry. Itis a very vital and pros-
pering industry in Mysore State. You
will be surprised to know that this industry
is emploping about a million people in
Mysore State. It is also contributing Rs.
4.5 crores by way of foreign exchange to
the country. But the Central Government
has neglected it. The Mysore State Silk Co-
operative Marketing Society has been
requesting the Central Government for the
past three years to give a loan of Rs. 20
lakhs so that they would be able to help
the growers. For the last three years the
Central Government has not been able to
provide that loan. On one pretext or the
other they have been rejecting the appli-
cation. The other day the Minister of
Commerce, Shri Dinesh Singh, in this august
House announced that he was going to
constitute a corporation to look after
the sick textile mills and that he was going
to provide Rs 10 crores as capital. How
many people are employed today in the
textile mills ? It may be a million people
all over the country. Oan the other hand
in the silk industry alone a million psople
are employed. That is why I request the
Central Government, particularly the
Finance Minister, to see that this loan is
provided as early as possible so that the
betterment of these people can be realised
as early as possible.

st g famd (TR : SarsAw
7daa, 38 Rl /Y 97 TS F ™
rEg A A g Aw @ @, @ frw
wft ot ¥ gEE T ¥ ¥ A 99,
“rgge Oft qar w=it wi§, smw onfg
T% g7 7 nfe” s v 6 g &
B 337 fear &, 9feg &9 9§ W g
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wf*a'ra"r%mmqwzﬁm277
# ug sugEar ¢ :

“If a person makes a statement in
any verification under this Act, or
under any rule made thereunder, or
delivers an account or statement which
is false and which he either knows or
belives to be false, or does not believe
to be true, he shall be punishable with
rigorous imprisonment for a term which
may extend to two years, provided that
in the absence of special and adequate
reasons to the contrary, to be recorded
in the judgment by the court, such
imprisonment shall not be for less than
six months.”
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awre < ot vt gk, ud M feemr
oY formr a1 1 qR o1 ) R Wy 3
RAAT WRET OT AT AR | 9 TR CF
19 gA 4 & w7 ol L gR qan
Wt § fr dF WA N Iaga
SATET ], QAT JEHT W FIIR
# g 1 T9E AW gwl JEAT, 20
EFd #1199 fa W dw T wmm A
IR dwar Ad gg ) afEre, 2 A,
o gg Mgt § A Ay AW
AT gt § 5 dw <z we A g,
W A A g T e FW
FAAM AN gAYy Howr @t I
F1 At a8 g fF = Aot g A
9 A A ag FerarfF & |
FEIAT, qg FOA, IT F[ W 4 Ao
el X FET A 997 | gEEEE gn
qrefews et F e faear  :

~“Far from being a :matter of satisfac-
tion™...

TRARAIN i gw @y ?

“Far from being a matter of satis-
faction, such arise needs to be viewed
with. concern ; it could not possibly
have come about without strong bull
manipulation.”

or T W §—

. “Less than naif a dozen promimeat
bull operators are known to- be nursing
huge positions in about a dozen scrips
-and holdings in certain market leaders
such as Indian Iron, National Rayon,
Tata Engineering and Tata Steel are
really fantastic. One operater alone
is said to be holding over 60 {lakh
Indian Iron and another bull has a
holding of nearly one lakh National
Rayon. Between them, the four lead-
ing bull operators are said to be having
shares worth Rs. 20 crores to Rs. 25
crores, accoumting for neatly 85 per
cent to 90 per cent of the total turn-
over 0n the " stock ‘exchanges. Never
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in living memory has such a situation

been known to exist.”

(Economic and Political Weekly—- April
6, 1968)

uq @ WHe g ¥ 919, IEEn
¥ oqra, gR wyew 4 & afF w9
wWE Ae Ed A TF I AR
S TET F19 T §, FAT IAHT {EFTA
"N wERs w30 P gRoga @ fE
Iq% alz F 1 Fafear a9 F F
safyq &, 97 FTqw as WA F AT
gTe eqrar fezar & 1 & safeera et @
A W wTgar g, FEife e wfi
1 #gar a1 f& graafas ohew 3§ faw
afis & feder &0, vas fag g
¥ JEE A L, wE g I 9
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1§ I § 1 AfFA EAfAE Sad
Nggar* Mg ag asd g fo 39 a@
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Diuidend freeze at 10 per cent.  HIE
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¥ e ATw A aga & e
Wt % ATF W AR § FAAT| A TG
qe YaE ¥ gamagw g1 &
w wReT ¥ wrgAr FE W 5 ag I
R E aiw wqd |

SHRI MORARJI DESAL : These are
all felse stories. I have enquired into

them.
Wit wy fomd ;6 @3 W TR
foar mr &1 dw ¥, @w gwds
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AT ¥ AR oy, 1 qeed
T frgaa A |

SHRI MORARIJI DESA!L : What sort
of an expert committee I do not know.

st wy famd : A% &, 709 o g
& ¥ A

st Mot W o wg W
& w0
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W T FEAT AT AR FEN 5T 9T q2H
Seré ot fir SO aga sarar W
A | IRW Iq I\ A qiHe 4y A,
3T 1 G W g IfFw fee s 16
AT w7 F gragA G afgd 9 dar
qEgH AT FT A FEA R | AR
1 AT #Y gear oY wEgrase ® §—
fradt, arerig AR AW A ) e
7z ot fis Py & T w0 T frdd,
qRATE ¥ g A FAT AR T FO
¥ 1 0T 25 arw faver | afew feae
Wk wRmE ¥ qRTee el
F AmIdt @ IR g F Ifd IR
AT Ty Afgw &1 IAFY qg wgw Avaw
g fr o agA ¥ foau Amadh @ go
feara®, AT o w9 AG wHw
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g AR A AR @AY 9T W
IR N WA WP & e g
e T gur ? 40 sfama A aws
N merrE AR frEdt @ Ad @ miEa
99 FIST F XA 1 FAg 25 1€
Y FT AGAT 9T, FAT-FAT  TF FAL
TqA g &, FIfF T@i g AR I
A a7 TG A | <ro TARAIGT SAfgar
o ggi A8 §, AfwT IR wiwS
fed ¥, 957 3T & @& 7 Wiwe @@y
arfed gg I ART AR AT NIA @
wwe § 915 Ag a3 7F AT Y sgwa
ar, S w4, IEF WA FI N
Tget T g, wWfF T g e
ifes seime AT AR Y O W
g9 ¥ wF AR @ A} A A9
o feamn wwgar ¢ fewr g
fadst framw & &1 & dtomloqodio
T AIHET g0 9< - 9STT 4T, AW IW
g ¥ g & 9 9¥-sgag W 99
w g AR g A 17 wiw
fedt 3T Tw g, fagd o wE R fe
FoHToToHTo & mifer Tl Y TEHaTH &
Y w9 F goE g, wifE w@eT
Ee $We § el ¥ afasd o<
qer | &Y gg A F 9 fF qREmEr @
fem o g domloqodlo ¥ IfEw
dgw ¥ wwdw fawma & W@ &
T AT BRA-TFES Tl JY FIPA
§ ST S X & o A9
fegem ¥ afd & wrEw @
g A AT F VA F AT w
qr1 st s A Efew dgEw #
Fgadr & fF gf a8 w90 9 T g §,

fwA &, AfFT SER Ay R #

g afe qifF Feeq sfas T | -
o W T d qRF g AW
wraTE ® W A A &1 TWE F
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A waww frgrear g fF drosono
o Ifrfaea Y Foit & o< fama
T T F FAC g §, 5 fAr g
fesng A o3 Wr g AR A gwEm w-
W o R wfaser #F a7 Q@
g sty fea frgard sEw F9qw
Tt FEA gE-gedl wed 2w
o § wreta fre F1IeE w
%, 99 T TAT G I § )

W d® § S @ s e
#o Mo To Yo FT FI TA1 41, IqH
7 A A g IEFd @ By qag -
IqF Qa9 NTT Fa 1 G@r A
wifes & & adf, a8 wifes facgw ol
g1 e N eeifedmm & dad 1 @
FIE AT WA F grfew a9 @y
=< g# §5 ERT F 7w Ig aiq@ A
T faam™T 90 | W T Y QU 9F F
#§ g gAg AH A Mg g, @
for & gy efamr e <@ e g1

@ e ¥ uF AR O AW &
w7 wgiem &1 saw feemar @r 9w
fergmam ¥ wodr &1 wageaa g, fedwy-
T g A TS N FAEEr ARl
ST oY, SER qGIT FT TR qeH
daar AT g1 ¥fF 97 qrewe w57
fedmqea g1 @ R @R A A gA-
faa &1 Wifge v, @ B w@F wAr
aifer a1, afF w@F Ao gR = N
fedt et gt Y 57 T S @
wamaw faw @ 9% faegw @99 Ay
§1 Sg% AR O WME J I I9
qx FEHEE #Y g8 W ¥ a=T F o
If:ﬂ'l‘ TRAE WA T g wwr d

“This matter has been considered in

great detail in consultation with the
other Ministries concerned. TheIndian
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employers and foreign nationals are
being advised that, where employment
contracts specified salaries in Pound
Sterling or in the currencies of the
countries that have recently devalued,
the rupee equivalent should be re-
calculated refixed at such lower values.”

it JT AR A FT wIgeAT gAT
M AT TR TN gAsAg @ W
a7 # faar, e o9 qew FoHa-
g gan, @ gaa foear ovr1 W
AT 9 77 QUAT A ALAF WA HIEH
& T Y7 gar, a TR A gar A Tow@r
ot & fa@ A=l 1 @ @ A A

€9 R 9T fE W & ERA-UHRIAST

frrr & wiAel ¥ g9 4@ A €
g o e Tgafy A F g &
qIAT TFAT FIEAT § |

wF o wEeT @ HF F g §
3 @ F Y T TS wT 9
AR TAF §19 I W E 1 TR AT
X & SaT # ag gy a7 & afew AT
qq FWAE MW E—gAT F I,
IR ford 4F FI@ W awE A
foran fr g% - afasa @@ d9 & F1w
fremag ST —ASIE 959 & faw
TR A7 @t AR ¥ A ATIC
fager a1gd FAA | 97 AW FART
T g anfaswr § qrfeq g F1 F9-
wFAITHATI AT &) SIS WIgw F YEARe
Y GRT 7 I ¥ GIY TG GA A
qer fF T, wifewr @tgw, YA AR
ot afeas §8 @q@ @ 0% 9 6K
m far dfesa-dvwg F9 ¥ fA2
gqrdsr WY ? F &% 99 997 w_Ed
# gifae a1 7R SN qga & IgveAm
% gy w919 fagr—"No ; I was not ina
poor, run-down condition ; I have always
been in excellent health.” I@F FIE T

@ @rgg ¥ 3@ @ &, A R
Tyl § g4 AT 99T N g
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Fay N Ffgw N ogw @l aa ¥
ag Fzar § 5 faowr amga, < fr @rae-
& F AW A ¥, F AN W
gt I E AR AR W A fF
W ez I F) gonar § R wifewr aTgw
w9 agl 9§ A e T AT | B
T F-Ffeqa frfaal o fammw
FMT—FRT qA@T 2, W@ AgWT

ag=ar & aY gee A §......

SHRI M. R. KRISHNA (Paddapalli) :
Many times it happens ; the host disap-
pears.

ot a formd : Q@ A A Par
T fadwii §

oA WENRY, St wifed agw 7 w@
o fear f5 @me 99 F wa s
Nt fFarad Famard §  9FEF IAET
g9t Senar | we & argumentum ad
hominuem g+t ﬁag“ﬁqﬁ ST
qrgar afFT 98 199 AT A g
o A T 15T F Q1§ 9 qaEray
ag FgT 1T {5 T qTET F THRAH AT
o # g § A A AT fael, a9y
faat a1, @a7 faar @ avg « @i
§3 gifawex el warfk | Y s At
3 oY IFm N A FWTE, THANR
FAT &, 99F T AgAM T 1 gwaw A
wiag ¥ A0 0@ S F e R AR E,
gorare A a9 § | R Feew F Afwrd
T FA AT AR OFES §,
AR o9 OF qiF § g8t X Fr N
fF emfanr FYaag ¥ 3T q@Ig @
g faxga FTAIT R W =
fae oo w31 6 & 0% gfefal
frger &< i g el o aice
= A% T qF | ¥ gfawrd " F;Y
qFed § WK ITH gg v &1 A
aewd A frw g g
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[+t 79 ]
& gra, qr ANt § 9, q97 & et
2ag oW oF & Ay fw A §
M & o §, sraex Afefede W E
A AFIAST FT T IAFT Fig 3T
2 AR g A gR 9g A el
e womad § FO9-F09 40 '@
AT WAL & A AR T FEEr
Jams Y STy AR AR
fgr &t faraar | & AR wE Y
Fgm A ¥ wEh A A gL,

SHRI MORARJI DESATI: May I in-

form the hon. Member that as soon as
I learnt about this, [ wrote to the Maha-
rashtra Government ? The Maharashtra
Government said that they were released on
medical certificate and they could not help
it. If it is proved that the medical certi-
ficates were wrong, they will prosecute
them. That is what they have replied to
me. Beyond that, I can do nothing in this
matter.

ot wy forad : T F AR

ot et dag ;g AL 6% @A
g1

oft wy faad . wA AT A
&t g femara® AR g9 svowEETA
W frewrEd gw oW arAT ¥ &
ATAH WCA-GFA FY q1T TG F@T §
gwr ¥ gfafife HF F a@ w
afa 1 "W s ¥ fag  fewa
freami, Teafy # wTHRA Al F TEET
w fadw fr g9 avg &1 v, gfaw
Fyeft T, THATET F ST FY AT
W T am T AT A e fafreg
2 gaw 7w, feafam &0 0

SHRI MORARJI DESAI: This isa
preposterous demand or expectation which
1 cannot satisfy.

o wy fawd: fw g, W R
sy ¥ Afey ) g w Al TRy R
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TS M. ¥ Ay FEHE TR
TN AT 47 TR FT 4T FIH FE
ar St 7ot § I WO gerd | A
N wivg A JITA G FH TN
@R a1 | TR JM@ gga7 N )
FT gH & a1 78 a9 greaies A e
o gfewfEl &t foag &1 5@
SENE gar @ A gaR oEaEe ¥
T O qafady 1 gws, IR
THE FF q97 feearg, s giw FE
aF A, AT a2 & wgrae MA@
I Gy A & 1 weqe wERT, DA
s ¥ Frgmamr s asy & a1 fne
o7 fam A faa aeR § P g 9 &7
Ay g AR w9 Fag gad @1
Har IRT O WE 7

ot gowt T wew  (qROEA)
QATET WF NI

grfaa. 927 & uF qAAtT qEen
T agt o mitag s fE 40 o

T agasy & fafre Y ater g @t

¥ wgAT 0 € OF agt e A v A
s o 2 A% T, wgr aw
Sfaa g e (saarayey) oee-+-

AT FEH W AOET Ag R PR Ao
@ TR ENT B ogrfay | A
qzen 78 Ofr & agt T AF B wgras
# fufrex ¥ woar foar wa fr Sy
agt 7T A IATIN W wAwT AR
st 4z fiy ReE d adf ah @t
et Fg Fet aF sfaa fm ? @ grew
* e N FE g sz AR
aastwE =<l o, ag % adf oy
@ e g ¥ Ao Awgar g e
HITHT FAT FEAT & |

MR. DEPUTY-SPEAKER : In this

matter, I cannot restrain the speaker so
long as he says that he has tried to gey
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some information. It is for Government
to refute certain allegations he has made.

How is it possible for me to verily whether
what he has said is true or not ?

SHRI TULSIDAS JADHAYV : He said
that Rs. 40 lakhs have been distributed
among Ministers.

ot vy fowd ;M o e oy A
g
MR. DEPUTY-SPEAKER

Minister and Congressmen.
say Ministers.

sty fowd : o § 9% OF Gwer
A o faa w0 S w1 saw femmen
qrgar §; e ¥ o fafe faam
& o s § 7 fadel gEr Y =
wot =rfed, g faw w6 off g we
&1 feme o §ifeEw d+t 3w
9T I AT T AF 0 | =g
fNaa g 5 g FAEw N AT
wafs faRet gar a=ry g O oY, mEP
= wHg dera s oy S A §
ITH! IGOET 3 FarEd ), B sww
7t # faedt faewx sg 5 W
wATT 9% AF §, WX TGFT e Fh
I F AEF AT IR E, TR
TR FQPET A A9 ITF I X
T dfeT T W H sw s Aw
a1 i & A vy quen A dF A
qfaqw wereT f o agEE R @
& | Y ST AT T AT 4T & ATHAT
a7 39 F 7w R A gw AR S
& dafedr 7 ¥ @ ¥ wrer @ mar
s ArEE & A ¥ v, w fafred
oF IF AT @ & A Wfew fafd
o avw O @ & @ & arer ;g
? faw w=h wdaw &, 9 feRt wrew
fafreee B & s & w1 § ggwar
B, Nwfeamw @), w1 ey Rl
fedr & a2 28 gm ¢ 5 wdwiw
g97 4§ ) fgh 3, 99 s

Chief
He did not
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AT AT Y I T AT H q@T W A—
D aFarfF aggdomzg & afew
RYfEATT & FH A T §) g97 G0
T G EAR T ST 7 FT
R 1A A v Az fe eRd
IR W SiEred T AR T SamEr

ey g w1, [ fay Fw
IEEAT, T Ak g wH F o

SHRI HIMATSINGKA (Godda) : The
Finance Minister in his budget has allowed
a number of concessions which have been
welcomed by the people, industry and
others, He has tried to- hold the price
line also by taking certain steps. I have
certain suggestions to make regarding the
improvement of the economy of the
country.

Firft and fore most, come the publi¢
undertakings. Take any report presented
by the Public Undertakings Committee ot
the Estimates Committee concerning these’
undertakings. It shows a very sad state
of affairs. It is absolutely necessary that
steps be taken to see that the working of
the public undertakings is improved so that
the country may begin to reap a proper
return on the very heavy investments it has
made in them.

For that purpose it is necessary to
attempt to form a management cadre so
that they may take proper care of the pub-
lic undertakings in which such heavy invest-
ments have been made and also they may
give proper returns on investments and
service the debts incurred to set them up.
The report presented yesterday by Public
undertakings Committee - depicts a pitiable
state of things. Capacity is not being
utilised and at the same time the orders
that are placed are not fulfilled. They are
very much overstaffed ; at the same time
the work is not being done. The capital
cost is being increased. They neced imme-
diate attention. 1 am sure that the Govern-
ment will do its level best to see that the
position improves. ’

There is much scope for economy in
administrative expenditure. I am sorry to
say that every year it is increasing and in
spite. of the Government’s intention to
economise, to effective steps have apparent-
ly been taken to effect economy. Take the
simple examplg of Pondicherry, whosg reve,

Finance Bill, 1968
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nue income is Rs. 2 crores per year where-
ad'the administrative expenditure exceeds
Rs. 3 crores. There .are. a. Governor, 30
members of the legislature, a chuef secretary
and a number of secretaries. Steps must
be taken -to. cut unnecessary expenditure
incurred by government departments. If
you go to Udyog Bhavan or any other
bhavan, you~ will find “hundreds of people
without any work. The work also suffers
because of that. ‘The quality of the work
also will improve if there are only the pro--
per number of people.

895

In spite of the concern expressed by .

various ministries for increasing exports, I
am sorTy to say that the steps which should
be taken are not taken. Our exports amount

to Rs. 1200 crores as against our imports -

of Rs. 2,000 crores. Unless this gap of

Rs. 800 crores is bridged, it will be impos- -

sjble for our country to stand up. Therefore,

it is necessary to take steps to increase ex-.

ports. Take the case of tea. There was
arigially an excise duty on tea, for instance
It was not refunded on export. After deva-
luation, a heavy export duty was imposed
on tea with the intention of mopping up
excess profits that were expected to b:
made b of the i d money re-
turns from the same quantity of tea. Great
Britain has now devalued the £ and Ceylon,
one of the competitors in the world tea
market, had also devalued its rupee. Asa
result 14 per cent less is being realised by
Indian exporters. Indian tea is therefore
being pushed out from the export market
gradually specially the common teas. The
hon. Minister should consider whether he
should refund part of the export duty
whlch is still levicd. It is unfortunate
that export duty is being levied on tea at
a time when we waot fo increase our ex-
pons.

 Therefore, that question should bev
taken into consideration because, if the
present position continues, I am afraid we

will be losing ground- so far as tea is. con-.

cerned and as a result we will lose the
market perhaps permanently. The same
thing applies to jute. On jute, the export
duty -has been very considerable, and it has
been recently reduced, but I am told that
so far as sacking is concerned, it still needs
& certain amouat of further consideration
#9 that ‘they may meet the competition
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‘from Pakistan.

_better quality.

"tain-pens are being smuggled.
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Pakistan is in a natural,;
advantageous position on account of the.
quality of jute that they have; itis of a
The Pakistan Government
are allowing a number of concessions and .
entitlements to those who are exporting
jute goods and as a result, Indian . jute
goods are - gradually-being -pushed, out and

considerably reduced so far as sacking is

concernzd. Therefore 1 feel that that

should be considered. On carpet-bagging

there is no trouble because practically India

has the monopoly and therefore the duty

there can be justified. But- where we are

losing ground and where Pakistan is get-

ting the -advantage, which advantage can

perhaps become permanent, reasonable

requirements should be taken into conside-

ration and relief given.

Another matter that I would like to
speak about is smuggling. Very heavy
smuggling is-going on in-a large aumber of
articles and important articles at that.
Very large quantities of nylon are being
smuggled ; similarly transistors and foun-
The market
is flooded with Chinese fountain-pens.
Similar is the casé -with foreign * watches.
Even sugar -is being . smuggled through
Nepal, I am told. Sugar is being import-
ed into Nepal and from there it is coming
torlndia ‘because it is comparatively very
cheap. As regards smuggling out from
our country, silver is being smugglsad out.
Therefore, effective steps must be taken to
stop this smuggling and the smuggled
goods bemg ‘made available in the country.
1 do not see why the smuggled goods can-
not be forfited -or confiscated from the
market. In regard to goods which are not
being permitted to be’ lmported and which
are being Openly: sold, certainly the per-
sons whq are dealing in those articles
should be asked to explain as to where-
from they have got those articles and the
articles should be seized. But no action
is being taken. .

SHRI MORARIJI DESALI :- This is
now being done.

SHRI HIMATSINGKA : It may be
done, but {t should be done mor¢ vigos
fously.
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SHRI MORARJI DESAI : It is being
done vigorously.
SHRI l-il\(ATSlNGKA Then it is

all right, but still the market is absolutely
full of them; the shops are full of fountam-
pens which are being sold on the foot-
paths. I think that if prosecutions are
launched these things will stop, and it is.
very necessary that this is done as quickly
as posslble

Another matter which is of unportanoe
to . the: country’s safety is infiltrations
Infiltration into Assam, of foreign nationals.
is inereasing.. As a matter of fact, it is.
going on in a very regular and methodical
fashion, and-it will not be surprising if you
find that in a .large pumber of areas the
elements which are antagonistic to. this
country are in a majority. Itis going on
a very large scale. Infiltration is going
on in West Bengal as also in Assam, and
steps should be taken to see that that kind
of infiltration of Pakistanis is stopped and
safety of our country is not endangered.
One remedy for that should be_that those
persons who have come in the recent past
and who are not Indian nationals may not
get the voting rights, and they may not be
enlisted"as voters in this country, and that
should be one of the remedies, and one of
the pm'poses of mﬂltmtlon may thereby be'
frustraled a ‘

ISMln's

As my friend from Mysore said, - atten-
tion has got to be: diverted to agricultugé
also. - A number of schemes which will'
immtediately idcreast our food prodaction
are there, but money is not being given to’
them'with therésult that we have still to
import foodgrains from abroad. If we:
sperid some' more dmount- on our major;
medium and minor irrigation schemes, our
country can be sélfsufficient, in conjunc-

_tiot¥with the steps that have been‘taken fof
bette? seeds; fertiliser, etc. Water is the
first ingtedient necessary-to increase pro-
duction. Attention should be diverted t&
1t - v

1 will refer to one or two clauses which
appear to me to be” vety objectionable in
the Bill. ‘'Class 7 seeks to introduce a ‘new
section 40A’ about disallowing "excessive
and-unreasonable ‘expenditure, at the dis-
Srétron-of 1be PR 1 Mave wo objectioh
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to it sor far as payment to relations and
others is concerned. But there are instances
where the company law admlmstmuon”
have sanctioned a certain percentage to-
wards remumeration to be.given to the
managing director or director in charge.
The ITO is questioning even the propnety
of this amount that is being paid in accor-
dance with the terms approved by another
branch or department of Government, i.e.
company law board under the ministry of
Industrial Development and ~ Company
Affairs. There is another thing. The
managing director’s remuneration or the
remunerauon of the director in charge is
being dxsaﬂowed so far as the company is
concerned, but when it comes to the taxa-
tion of the person who has got it, he hna
to pay tax for the full amount he has re-
ceived. This is unfalr When the compony .
pays a certain amount in accordance with
the prevailing law, the ITO should have no
nght to dlsallow that payment.

Anothcr provision which appears to be
very objectionable is sub~clause (3) of pro-
poSed sectlon 40A which says :

where the assessee incure m
expendlture in respect of which pay-
ment is made...otherwise than by a
crossed cheque drawn on a bank or by
a crossed bank draft, such expendlture
shail not be allowed as a deduction.”,

It is apparently intended to stop boxug
payments. But ‘the term expenditure is
very.wide. If a persons comes from out-
side and purchases a number of articles in
Delhi for business purposes, he has to pay
intash. ' No one will -accept a cheque
from him. Similarly, if a man makes . a
tender, he has to pay cash for a legal
tender.

I cannot make a tender by a chegcee.
If I have to_pay a certain amount - which
I owe to a Psrson and I pay it in cash if
it exceeds Rs. 2500 it will not be allowed.
1t seerus to be a very difficult provision. - I
do hot know how it will work and how it
will be justified.

Similarly, clauso 2l also makes a provx-
swn that if a person without reasonable
cause or excuse fails to deduct a oermn
amount and pay it in time he is liable to

"pqnlshment with 1mpnonment for a‘term

‘which may extend to six months and also
%#o'pay a fine which shall not be less than a
-corthit amount: - My suggestion is-that te
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punishment should be alternative. Tt
should be left to the discretion of the
court to decide whether it should be impri-
sonment or fine or both. There is no
objection to that. But to make it compul-
sory even when there is a technical default
of ten days or fifteen days delay the provi-
sion does not appear to be justified.

SHR1 UMANATH (Pudukkottai) : Mr.
Deputy-Speaker, Sir, referring to the eco-
nomic situation in this country it has be-
come a fashion nowadays for the Prime
Minister and our Deputy Prime Minister
to use phrases like “we are turning the
corner”, “the worst is over” etc. etc. Now,
Sir, we are yet to see the corner and the
worst is yet to come. The Government
knows it. Yet these phrases are used to
make it appear that the end is in sight so
that the people can be cajoled into bearing
the durden ofa crisis which is Governmeats
own creation.

‘I want Governmept to relate their
of the 1 rate of growth in
industrial production, trend in balance of
payment, balance of trade position and
trend in inflation and then tell us how they
mean that we have turned the corner or
we are trying to turn the corner. Taking
the anpual rate of growth in industrial
production. I would like to give the offi-
cia! figures. It was 8.4 per cent in 1962.
It stands at a mere 1.4 per cent in 1967. If
you see the break-up of figures for capital
goods industry and consumer goods indus-
try the figures are really revealing. For
the consnmer goods industry the rate of
growth  which was 69 per cent in 1961
dropped to 3.4 per cent in 1963 which fur-
ther dropped to 2.5 per cent in 1965 and
became minus 0.7 per cent in 1966. It
stands ‘at a pitiable minus 6.5 per cent in
1967. In capital goods industry the rate
of growth which was 18.8'per cent in 1962
is a mere minus 0.1 p:rcent in 1967. Here
is a constant and consistent trend of dece-
Jeration. Does Government dare tell this
House that this trend is now reversed due
to which they should tell us that they are
just trying to see the corner ?
\Vhat is the trend in balance of trade ?
In every country in the world if real expo-
rts increase and real imports decrease the
‘trade gap will be reduced. That is what
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we have learnt in economics also. We
see it in the case of every other country in
the world. But in the Congress socialist
economy if real exports in:rease and real
imports de¢rease the trade gap widens.
Between 1966 and 1967 our exports increa-
sed by 36 million dollars whereas our im-
ports decreased by 74 million dollars.
Yet our trade gap increased from Rs. 667
crores to Rs. 752 crores in 1967. On what
authority does Government say we are
turning the corner ? Are we to believe
that this year’s harvest is such as to force
a reversal of this trend itsclf ? Perhaps the
Finance Minister hopes that his tax propo-
sals as contained in the Finance Bill would
reverse the trend of acceatuation of the
crisis.

Let us see what is the nature of these
proposals. Apart from the huge amount
of indirect taxes. which are really direct
burdens on the poorer sections of the peo-
ple, substantial concessions are given to
big business, whom Shri Morarji Desai
calls as industry.

But the nove!ty of this year’s proposal
is contained in section 27 of the Bill. I
am just giving an eximple. The Govern-
ment givas tax credit certificates uader
various conditions, which could be adjusted
in the income-tax liability of any company.
Now the proposal is where the amount by
way of tax credit certificate exceeds the
amouat of tax liability of the company,
the differeace will- be paid by the govern-
ment to the conpany and where the com.
pany has no tax liability at all, the eatire
amount accrued to the compapy through
tax credit - certificates will be paid by the
Government to the campany. Normally,
in all countries of the world the taxes are
paid by the citizens to the Government.
But, under the Congress Raj here is a nove-
Ity where the Government is expected to
pay tax to the citizen of the country. Why?
Because, in this case the citizen is big bus-
iness and the moaey that is proposed to
be paid to the company is not Shri Morar-
ji's own but that of the poor peasant from
the public exchequer.

Perhaps, the Government think that
they can stimulate the economy of the
country by resorting to such measures. No;
this is not stimulation of the economy; .
this is stimulation of profits, stiﬁylat@og
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stimulation of profits would lead to stimu-

lation of production and stimulation of

annual rate of growth. That is their theory.

Let us examine if that is true. Let us see

whether the annual rate of growth will be

stimulated if profits are stimulated. Let

us take our own experience in the past.

The index of profits, which was 100 in

1960-61, rose year by year to 105.1, 115.3,

129, 133.8 and it stood at 134 in the year

1965-66. Now, according to the theory of
Shri Morarji .Desai, this stimulation of
profits which has taken place all these

years steadily and consistently must have .
‘led to the stimulation of the rate of growth.

But during this period it is the exact oppo-

site that has happesded. The annual rate of
growth of industrial producttén had a steep

fail from year to year, from 8.4 per cent

to 1.4 percent.

So, What is required is not stimulation
of profits but the mopping up of profits,
constantly rising profits, mopping up of
consiantly rising black money and giving
more concessions to the peasants, to the
workers, to the middie class, to the small
indussrialists inorder to stimulate their
purchasing power. That alone will lead to
stimulation of the economy if at all it can
be done.

Now I come to the question of the gap
left uncoversd in the budget. The Govern-
ment have said that an uncovered gap in
the budget does not necessarily mean auto-
matic resort to deficit financing. Here
again Shri Desai points out to the declin-
ing price trend and that tax arrears of Rs.
275 crores which he hopes to collect as the
likely cushion against the need to resort to
deficit financing. Here again Shri Desai
is trying to stall the inevitable by jugglery
of figures and statistics and exhibition of
artificial determination to deceive the
gullible.

Where is the declining trend in prices ?
I am referring to the trend. The whole-
sale price index of agricultural production,
which was 169.9 in January 1966 went up
to 198.7 in January 1967 and it again went
up to 209.8 this year January. Or, if you
take the September of each year, the whole
sale price index which was 165 in 1965
went up to 187.5 in September 1966 and
again rose to 221.5 in September 1967.
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Einance Bill, Is6s 903

Where is the declining trend ? I know
the trick which Shri Morarji Desai seoks
to play on this house. As compared to
September 1967, the index in January 1968
is less by 22 po'nts. But this is a seasonal
variation which occurs every normal crop
year.

By holding up the statistics of seasonal
variation Shri Desai tries to cover up the
main, namely, overall rising trend.

When Shri Morarji Desai comes armed
with statistics in this House, I see him in
Bikini suit. The peculiarity of a Bikini
suit on the body of a person is that what
it reveals is insignificant but what it hides
is vital. That is the peculiarity of these
Bikini suits, So, the so-called declining
trend in prices is not going to help Shri
Morarji Desai to avoid deficit financing.

Then, it is said that he hopes to collect
the tax arrears of Rs. 275 crores and that
also would help him avoid deficit financing.
This is another falsehood. I assert that
not only Shri Morarji Desai is not going
to collect these arrears, but on the other
hand, he is going to bring about more tax
arrears and evasion in the current year. I
am going to prove it.

You must have heard the Deputy
Prime Minister tell this House yesterday
that- with effect from the Ist June, 1968 he
is going to introduce compulsory audit type
of control so far as excise levy collections
are concerned. Do you know, Sir, what
this means ? Hitherto, the manufacturers
and producers could move their goods out
of the factory or the field only after pay-
ing the excise levy. Further, the Central
excise officials posted at the factory had
permanent physical check on production.
As per the new system which the Finance
Minister proposes to introduce from 1st
June, the manufacturers can sell their
goods without prior payment of excise levy
and excise officials will stop supervising
production on the spot. Hereafter the
excise levy will be assessed and collected
later on the basis of the accounts which
the manufacturer himself submits and
which are maintained by the industrialist
himself. OFf cource, there will be periodic
audit arranged by the Government. More
or less the same procedure, though not
exactly the same procedure, is being adopt-
ed in the matter of income-tax collections
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at present. What has been the result of
that ? Large-scale evasion of taxes, tax
arrears and litigation has been the result
of that, procedure. You tan be sure that
the intended change over in the excice
collection procedure will breed large:
scale evasion, arrears and litjgation pro-
ceedings just as in the case of the.income-
tax procedure.

Its dangerous proportions can be
imagined by the fact that the field of
operation of the new scheme will cover
about Rs. 722 crores, that is, two-thirds of
our excise revenue. Does not the Govern-
ment know about these consequences ?
They do know it ; yet they do it delivera-
tely so as to afford another source of
moneymaking for the big business. This
the socialistic method of capital accumula-
tion in our country undsr Congress Raj.
To propitiate this Government’s big busi-
ness god fathers, not only are they going
to squander public money but also' are
.going to sacrifice the employment of one-
fifth of the non-gazetted staff in that
sector and starve their wives and children.

AN HON. MEMBER : Why?
. .SHRI UMANATH :
will be redundant.

Perhaps, Shri Morarji Desai would say
that strong penal action would be taken.
Last time during the general discussion
when Shri Ramamurthi was speaking and
was touching on that point, the Deputy
Prime Minister jumped up and said, “No,
there are penal provisions” and all tha®
But how "are they using the cxisting smalt
penal provisions ? ~ That 1tself will be
enm':gh

Because they

. In the Esumaws Commlttee a quesuon
was asked of the officer from the Board
.as to the.searches and other things made
and how .much money was involved jn
.concealment. This is from the Seventeenth
.Report, page 34 =, i

“Toa questuon ‘To what extent your
.:ands ‘and searches have  costributed
to the discovery and elimination &f
frauds and evasions’, the then Chau-
man of the Board, has stated befofe
=="""the Commiiiee in 1965-56"— -
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I quote the Chairman’s statement :

“Our estimate of concealed income
involved in these cases of searches is
about Rs. 100 crores.”

A part of this Rs. 100 crores has been
assessed. As to the number of cases in
which prosecutions were launched out of
the cases in which assessment was com-
plete, the answer is Nil, Nil, Nil for 1964-
65, 1965-66 and 1-9-1965 to 31-8-1966 res-
pectively. The results of prosecution are
also Nil, Nil, Nil for the same period.

So, whatever powers they have got
they are using in this way. Now, Shri
Morarji Desai might say that they are con-
centrating on enforcing heavy penalties on
them.

What is the posmon of lhe penalties ?
I am giving you that also. The total
amount of penalty levied was Rs. 4,59,00,000
and penalty recovered after being levied
was Rs. 49 lakhs. The penalty levied was
Rs. 4} crores and the collection was Rs. 49
lakhs ! Again what happens ? Another
arrear. So, tax evasion, tax arrear, penalty,
penalty in arrears, penalty on arrears and
arrears of penalty. Penalty and arrears,
this sort of a ding-dong battle is going on.
This is how they are doing and this is
what the state of affairs today is in the
country’s. economy as a result of the
Government’s financial and other policies.
Actually, today the process of submitting
to foreign pressure. actually to American
pressure, is increasing day by day.
- The latest is the one on the question
of all exploration. They are going -te
have some agreement with an American
company so far as exploration is-concerns
ed. We are on the verge of a sell-out to an
American company so far as that is coné
cerned. What is the agreement ? The
- American company  is to be allowed to d%
the exploration, test drilling and all other
processes. There will be a joint company
between the American company and ours
selves. We will have 51 per cent shares
‘and they will bave 49 per cent shares.
‘Whiat are the conditions ? The two main
conditions are that test drilling will be dotie
‘by them.  If no oil is found, they will
“bédr the expenses. But if any oil is found,
30 per cent of the expenses must be borne
by us. What will happen?- ‘Who is*to
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decide as to how' much- has been spent ?
That Cempany is to decide that. If the
actual expenditure is Rs. 2 crores and the
Company wants the entire amount of Rs. 2
crores, the Company will say, “We have
spent Rs. 4 crores. You give us Rs. 2
crores.” - That means they wil! take the
entire amount of Rs. 2 crores expenditure.
Even if the oil is found, can we take
our own at our prices? ‘No. There
also, the condition is that Gulf price will
be the price so far as our oil is concerned.
Who determines that - Gulf price ! That
is.determined by the big mpnopolists in
oil industry and the American monopolists.
Here is an agreement by which if we find
oil here, in our country, we cannot take
our own oil at our own prices but we take
our own _oil only at the prices dictated by
Americans. This is the latest sell-out.

Finally I would like to say one thing
with' regard to- the question of corruption
and mal-practices. 1 understand certain
Ministers are having accounts in foregin
banks. On the floor of this House, we

are discussing about foreign banks accounts

being maintained by so many businessmen.
Why.do we object. to that ? We object
to that because having an account in a
foreign bank is always an encouragement
to see that the money which is our own
country’s money does not come to:our
country but it is retained there, causing
a loss to the country. If that is a wrong
thing so far as businessmen are concerned,
1 say, it is all the more wrong for the

Ministers to have accounts in foreign
banks because Ministers as  being
Ministers, come in coatact .with so

many foreign businessmen big industri-
alists at governmental level as well as
private level. So, I say, Government must
stop that stop that. So, far as Ministers
are concerned, they should not have any
foreign accounts.

- SHRI MANOHARAN (Madras North) :
Who are those Ministers ? ’

SHRI UMANATH : I will tell you. I
have got certain information. I want to
make it pucca and then tell the House.

Then, I do not want any Secretary of
any Minister to be dabbling in business.
I understand—I am saying in the preesnce
of the Doputy Prime Minister-when he wen

- refers to my son.
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to Manila to -atterid- the - "‘Asaian Sanks
Conference, he took a Secretary there. That -
Secretary was with him for secretairal
work —all right, I take it. And he goes with,
a diplomatic passport-quite right-for,
socretarail work. Then, the Minister’s.
Secretary from there jumps to Japan and
while he goes to Japan...

. SHRI MORARIJI DESAI : May I tell
the hon. Member the facts 2. He perhaps -
I did not take him. He
went on cn invitation frosm Japan. He .
also happened to be there. . It was not on.
Government account ; it was on his own.

SHRI UMANATH : Passport ?

° SHRI MORARIJI. DESAIl : The pass-
port was not deplomatic nor official. But
as he was at that (ime there it might have
been given. I do net know whether it is
given or not. But it has not been used in
a‘diplomatic manner at all. ’

SHRI UMANATH : Diplomatic .pass-
port is there. The point is that when [
pointed out during .the External Affairs
debate... o

SHRI MORARIJI DESAI : At ghat
time, he had accompanied me with Govern-
meats approval. But he was not given
ady money-on account of passage or other-
wise, as it is given to those who accompany
h:liinisggrg.

SHRI UMANATH : So, you are not
denying the basic fact that your son
accompanied you.

" SHRI MORARII DESAI : He did
not accompany me. He went before me.

SHRI UMANATH :
your ' say.

Now, you had

Sir, when I mentioned this fact during
External Affairs debate-I remember the Prime
Minister was here—some Congress Members-
from behind the Prime Minister suddenly
shouted saying, ‘He has gon thete as
Secretry to the Deputy Prime Minister.”

SHRI MORARJI DESAI ; No, o,
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SHRI UMANATH : That is why [
said the Secretary... (Interruptions) It has
convinced you but it has not convinced
me. He does not deny. He says, separate
money was not given. He admits that
diplomatic passport was for the gentleman
who was supposed to be Secretary of the
Deputy Prime Minister. The Deputy Prime
Minister's son—now he clears it was his son—
was there with him in Maoila on a diplo-
matic passport. His son was there as his
Secretary with a diplomatic passport. From
there, he jumps to Japan as a friend of anti-
Communist League...

SHRI MORARIJI
wrong.

DESAI : This is

~ SHRI UMANATH : From there, he
jumps to Hong Kong and he goes to
Taiwan which is recognised by Shri
Morarii Desai and he becomes the guest of
of a businessman. From there, he goes
to Seol, to South Korea, and signs an
agreement for exporting .

SHRI MORARIJI DESALI : It is all lies.

SHRI UMANATH
from our country.

All types of hairs are to be exported
and in return for this... (Interruptions)

:...hunman hair

SHRI A. S. SAIGAL (Bilaspur): On
a point of order.

MR. DEPUTY-SPEAKER :
point of order, then I will listen.

Ifitisa

SHRI A. S. SAIGAL: My learned
friend is saying this. Hé must understand
that if he is a Minister and if he has a son.
(Interruptions)

SHRI UMANATH : I will not take
him if my son is a leading business-man ;
1 will not take my son with me. That
will be unfair . (Interruptions)

MR. DEPUTY-SPEAKER : Mr. Saigal
may please sit down. Let him conclude.

SHRI A. S SAIGAL: What he has
said about the Deputy Prime Minister is
not correct. I would like to say this
before the House. [ know $hri Moparji
_Pesai... (fnverruptions)
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SHRI UMANATH : He is not raising
a point of order. Mr. Morarji Desai is
here to defend himself, He does not
require Mr. Saigal to defend him. This is
not a point of order. Here, the Minister
should not have taken his son with him.
This is not a point of order. Only if it
is a point of order, T will sit down ..

SHRI A. S. SAIGAL : It is is incorrect
to say this .. (Interrmptions)

SHRI UMANATH : This is merely to

defend the minfster. [ cannot yield. My
time is up. 1 do not want to waste my
time.

MR. DEPUTY-SPEAKER : Let him
counclude. Already the Deputy Prime
Minister has clarified the position.

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : On a point of order...

MR. DEPUTY-SPEAKER : He may
please sit down. Let him conclude.

SHRI VIKRAM CHAND MAHAJAN :
The point of order is on the speech and it
must be heard wheaever it is raised...

MR. DEPUTY-SPEAKER : In the
name of point of order ...
SHRI MORARJI DESAI: May I

appeal to my hon. friends to treat this with
the contempt it deserves ?

SHRI VIKRAM CHAND MAHAJAN i
Pl ease givq me one minute.

SHRI UMANATH: Only ifit is a
point of order, I will sit down ; otherwise,
1 will not.

SHRI VIKRAM CHAND MAHAJAN:
My point of order is this. Repeated alle-
gations of a defamatory character have
been made ecither against the Congress
Ministers or the Central Ministry or against
the Deputy Prime Minister. My submis-
sion is that, whenever there is an allegation
which is defamatory in character, it should
be expunged. What I want is expunction
of that. Under the rules, no defamatory
gtatement can be made ynless there isa
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proper notice given and the motion is made
So, I want your ruling on this point, . Why
should these remarks not be expunged ?

MR. DEPUTY-SPEAKER :
well laid rules...

There are

SHRI VIKRAM CHAND MAHAJAN:
He must substantiate. Otherwise, anybody

can get up and make an allegation. We
cannot tolerate this.
MR. DEPUTY-SPEAKER : There is

no point of order here. He may resume
his seat. I do not want him to waste the
time... .

SHRI A.S. SAIGAL:
angry over this.

Do not get

MR. DEPUTY-SPEAKER: [ am
hard-pressed for time.

SHRI A.S. SAIGAL: Do not get
angry on this issue.

MR. DEPUTY-SPEAKER : A certain

matter was raised here and already the
Deputy Prime Minister has clarified, he has
said that there is no truth in it; he has
also said that the remark may be treated
with the contempt that it deserves. Even
then, when he replies, he will make his
comments and make the position clear.

SHRI RANGA (Srikakulam) : I rise
on a point of order with regard to the
question of propriety. When one member,
my hon. friend, makes a charge against an-
other member, though he may be a Minis-
ter, and the other member says that it is
not true, then we should be prepared to
accept it. Later on, if we find it neessary
to disprove the denial of the other member
we may pursue the appropriate procedure
in order to raise the matter in this House.
But, to start with, we must be prepared
to accept the denial given by the other
member.

MR. DEPUTY-SPEAKER : I may tell
the hon. Member that he has partially
accepted the denial and later on, he has
started about some business.deal. He has
coms to that. Now Mr, Umanath. He
will try tq goaslyde, ‘
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SHRI UMANATH : [Isay this, as a
matter of procedure and a principle.
That is my point. When any Minister of
any Government goes abroad, directly or
indirectly, his relatives, especially when
they are in business--son or anybody...

SHRI MORARIJI DESAI: He is not
in business.
SHRI UMANATH: ...... they should

not be associated.

The point is that he had a diplomatic
passport. That in a question of principle.
I am stating a principle and I stand by
that principle. Otherwise, the country’s
image would be reduced. What will the
Philippines people think about this ?

fwat wwRt  wwew  (qEA) ¢
IITSAE WA, A SAIEATFT G & |
99 FEEw F9N AHigAE Y wfew war
g A e Aot A sRemE I AvOwT
e § 1

MR. DEPUTY-SPEAKER : It is not
a question of protecting a Minister. It is
a question of propriety. When a certain
allegation is made by a Member it is for
him to justify it, and it is for the hon.
Minister to refute it.  So, it is not proper
to raise these points. The hon. Minister
is absolutely capable of protecting himself.
Let the hon. Member resume her seat.

R (gdregR) @ Afga
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SHRIS. KUNDU (Bailasore): On a
point of order. A question of propriety
has been raised, and the hon. Member is
only giving his opinion. According to him
So, I do not know why
the Congress Members are raising so much
of hullabaloo about it. The facts are
admitted. .

SHRI MANUBHAI PATEL (Dobbai) :
It is a question of a person who is absent
in the House. To charge him with some-
thing is not proper.

ot ¥ w wer aw : IwsqE wew,
AT AT A AR A & A A



911 Finance Bill, 1968

[ 7 =< awf]
&2 i 7T Y R, W Ag o ¥ W
g wa N e A fFar g
TEITE 38 & fF sl fet e W
TE DT TG ] S A A
FIRNATER AN TEY 7 | @
farEs fFarnar 1 R gew F &
7 e & oradfaw ¥@I I W
oA ¥ Y OF g §, T N K-
WY ® A @ 9 Ry o 3eF #§
oy F1 wferae § | wrfaw A N
e A Fg =fed

APRIL 30, 1968

Finance Bill, 1968 912

SHRI VIKRAM CHAND MAHAIJAN :
Have some of them gone to Rursia and
China on their own, without any invita-
tions from those countries ? If so, how
much expeaditure have they incurred on
these visits ?

MR. DEPUTY-SPEAKER : 1 should
like to point out one thing. Somebody is
the son of a Minister, and his activities are
taken cxcption to or objected to by
Members from one side of the House or
the other, and the hon, Member
is trying to establish some sort of
relationship between his activities and
those of the Minister concerned. That is
not proper. That must be judged inde-

SHRI S. KUNDU : It is possible that
some Congressmen may like to take
their sons and some may not. Sometimes,

they may travel separately and they may join
together abroad if possible, and sometimes
they may travel together. But the hon.
Member does not like it and he is stating
his opinion. It is a question of a matter
of opinion only. There isno question of
enything else in this.

SHRI M. R. KRISHNA : He does not
depend upon his father. He is also an
intelligent man.

TR g @t : T A0 A wW
ST fagr s, =T ¥ iR FQ@ &
o< Gar ¥F <, AfeT 9T F oFg A
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SHRI MANOHARAN : I have been
listening to his speech and to his explana-
tion. Without any foreign exchange, how
could anybody go abroad ? I just canmot
understand this.

SHRI MANUBHAI PATEL : Ifa per-
son is invited by a certain Chember and if
he goes abroad by his right, does he com-
mit any sin? May 1 know how many
Members of the Communist Party including
Shri S. A. Dange have not got accounts in
foreign banks ? So, what is the yse of
making such statements ?

pendently. He should not attribute motives
by taking into consideration his activities,
for he is an independent person going abroad.
Let the hon. Member say whatever he
wants to say, but let him not attribute cer-
tain taking the activities of the son as an
argument against the Minister concerned.
That is what I would like to urge.

SHRI UMANATH : It is not a ques-
tion of attributing anything at all...It is a
question of property. You have said that
he is an independent person and he has
gone abroad as an independent person as
if there is no connection between the hon.
Minister’s going and his going. No, that
is not so. He has a diplomatic passport.
That is being accepted by the Deputy
Prime Minister himself. Many people who
have gone abroad do not have diplomatic
passports.  So, there is a relation between
the two. That is what I am saying.

MR. DEPUTY-SPEAKER : This is
not fair. He admitted that. But he had
an independent movement because he had
some invitations or something of that
kind.

SHRI UMANATH : But how does
the diplomatic passport come in? I do
not get a diplomatic passport when I go
abroad. How does his son get a diplo-
matic passport ?

MR. DEPUTY-SPEAKER : He had
raised this point on the Demands of the
Bxternal Affairs Ministry. Just pow, |
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would say that he happened to be there
when hc was in Manila. )

SHRI UMANATH : But how wasa
diplomatic passport given ?

MR. DEPUTY-SPEAKER : Beyond
that, his activities cannot be connected
with this.

SHRI UMANATH: How could he
get a diplomatic passport without having
anything to do with it ;

So'I am raising the question of pro-
priety so that the country’s image may not
go down. That is why this sort of imprg-
per things should not be done.

In conclusion, I would say that what-
ever palliative measures Shri Morarji Desai
may take so far as the country’s economy
is concerned, they are not going to take
the country out of the woods because our
country’s economy for the past 20 years
has been linked with that of the British
and American economies which are in
doldrums. Our currency has been pegged
to the pound and the dollar which are in
doldrums today. When they are in
crisis, you cannot take the country out of
crisis by strengthening this link between
our country’s ¢conomy and their countries®
economies. ‘

MR. DEPUTY-SPEAKER: The Deputy
Prime Minister would reply to the debate
at 5.15 instead of 5.30 as originally an-
nounced,

Time is very limited. Shrimati Sharda
Mukerjee. She will have to conclude in
ten, twelve or maximum fifteen minutes.

SHRI INDER J. MALHOTRA (Jammu):
When Speakers are called in the later stage
you always limit them to 5 minutes and so
on.

MR. DEPUTY-SPEAKER : I an
counting It is well-balanced. It is not a
question hetween this side and that side.

SHRI SHARDA MUKERIJEE (Ratna-
giri) : Mr. Deputy-Speaker, obivously we
were erroneously thanking that this “was a’
debate and discussion on the fiscal policies
of Government. If we were to arrive at
any conclusion from what has been going
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on, we would have to sadly admit that hon.
Members have been more occupied with
matters of personal concern then with
matters concerning the country. That is
not to say that we on this side of the
House, do not realise or with to
minimise the responsibilites of the Treasury
Benches. But I regret to say that this is
not the occasion to do so, nor does this
sort of thing add any kind of value to the
discussion which is going on in the House
today.

The matter under consideration is the
Government’s Finance Bill and Govern-
ment’s tax policies. Tax policies are not
the total of the Government's fiscal poli-
cies.

15 39 hrs,
[Shri G. S. Dhillon in the Chair]

They are but one aspect of them, What
are the fiscal policies ? They relate to
debt transactions, taxes and the utilisation
of revenues raised by Government. There-
fore, one does not expect immediate stabi-
lisation of the economy because of the pro-
posals in the Finance Bill. But what one
expects to see is : do these fiscal policies
have any kind of a long-range anti-cyclical
character ? This is what one must consider
and decide.

The present economic situation on
which we have had a lot of erudite—and
may I say, not such erudite explanations—
since this morning, is known to all of us.
We all know that the national income has
gone up by 10.8 per cent : we al! know
that there is a recession in industry ; we
are all aware that agricultural production
has gone up, that foodgrains production '
has gone up but prices have not come
down.

1t is not necessary to explaino things to
this House over and over again. We are
not children in the 6th standard to be told
that this is our economic growth and that
this is the national income._ There is a
recession in the industries. Every day we
are experiencing it. We know that there
are thousands of people without employ-
ment. Do we not know it? Do we not
see it in Bombay or in Calcutta? But certain
people come here and give us basic lessons
in economic and tell us what is wrong.
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[Shrimati Sharda Mukerjee]

May I remind them that they are also in
position of responsibility in some States.
Perhaps they would also require to explain
things. So, let us understand these things;
let us not waste the time of the House.
We want to bring about a satisfactory
correlation between price and income and
for this I think it is necessary to study
some of the taxation proposals. We can-
not do this in its entirety.

1 welcome the Deputy Prime Minister’s
announcement yesterday that the fixed
deposit scheme will have exemption from
wealth tax if it is Rs. 25,000 for an indivi-
dual or 50,000 for two persons. There is a
great deal of money in circulation, parti-
cularly in the rural areas. This money
does not go into the organised sector of
banking. I think it will help if the scheme
is properly utilised and organised. The
main question today is not merely whether
production has gone up ; the main ques-
tion is to create a confidence among the
people so that this extra wealth which is in
circulation is channelled into right direc-
tions so that it comes into the organised
banking sector and helps to build up our
industrial capacity. Some of the Members
in the Opposition think that the indus-
trialists are all crocked money-making
persons. 1 want to ask them-: how would
you solve your employment problem ? On
the after hand today, there is a new class
of agriculturist coming up, with an annuat
income of Rs. 18,000 or Rs. 20,000. Go
to Bareily or Belgaum or some areas in
Muharashtra. This is a new class, whether
you like it or not. He is not liable to any
kind of taxation. A salaried person with
an annual income of Rs. 18,000 is'liable to
taxation whereas this new class of agricul-
turist is not liable to pay any tax. Accord-
ing to the constitutional provisions, agri-
cultural income is a State subject. Ina
federal system such as ours, if you want to
have a proper tax structure, there must be
much closer co-ordination between the
Union, and the State and the local autho-
rities. The fiscal policies must be correlat-
ed. Itis esti d in the Ec In-
formation that the total agricultural
income was Rs. 6,500 crores in 1964-65.
We bave hardly touched that part.

SHR1 K. NARAYANA RAO (Bobbili):
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You have included in this figure all the
agricultural income.

SHRIMATI SHARDA MUKERJEE :
I am not saying this about the ordinary or
common agriculturist. But you connot
deny that a mew class of agriculturist is
emerging. Anyone driving down from Ba-
reily can see the standard of living of some
of this newly emerging class of agriculturists.
1 know that many people buy™ land and
poultry farms, etc. They are not liable to
taxation. What 1 am trying to say is, that
there are two classes of income in the coun-
try; the assessed incomes and the assessable
incomes which are not being tapped. Out
of the assessed incomes certain estimations
have been made by'a number of commit-
tees, as to what is the loss in the assessed
incomes. The Civil Audit Report for 1967
gives us what the losses are, and what the
tax evasion is in the assessed income class.
Whereas in 1955.56, for instance, the tax
arrears were about Rs. 53.73 crores, in 1965-
66 it went up to Rs. 164.52 crores. Over
a period of 12 years or so, the total tax arr=-
ears came to about Rs. 398.68 crores, or
about Rs. 33 crores a year. This is as
regards tax arrears. We were losing about
Rs. 33 crores a year. But what about the
asseesable income which were not taxed ?
In 1956. wh:n Mr. Kaldor was called here
to advise the Government at that time, he
thought that the assessable income would
be something like Rs. 200 crores to Rs. 300
crores, whereas the officical estimate at that
time was Rs. 20 crores to Rs. 30 crores.
In 10 to 12 years we have gone a tremend-
ous way. There has been a great expansion
of commercial and other activities. There-
fore my submission is, that if both the
assessable incomes and the assessed in-
comes were taxed properly through a':'pro-
per implementation of taxes, through a pro.
per adminstration, the situation wherein
you are unable to realise a sufficient amo-
unt of tax from your direct taxation and
where you are forced to have higher and
higher excise duties, would not occur.

We have had several committees. We
bave had John Mathai Commission in 1953-
54, if I remember aright. Then the Nich-
olar Kaldor Report. And then the Tyagi
Committee. Recently, Shri Bhootalingam
advised us as to how direct taxation should
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be simplified and rationalised. The net result
of all these committees is the same; the net
result is that tax evasion has not been con-
quered; the tax administration has not been
improved.

One thing which 1 would like to sub-
mit for the consideration of the Finance
Minister is this. Of course, it is necessary
to punish a person who is trying to avoid
taxes or under-assess his income or wealth.
But what punishment do you give in the
case of tax administrators, 170s and other,
who either assess wrongly or who harass
or victimise the people ? 1 know a lot of
people who are ordinary people, who come
within the small income-group, and they
are the people who suffer the most. Itis
not the people who have a lot of wealth
who suffer, but the ordinary people. A
pumber of widows have come to me, and
1 know—they are particularly service wid-
ows —and they have told me of the amount
of harassment that they have had to under-
go, because they go time and again and
are made to wait for hours; for month on
end this thing is going on.

Then about tax assessment. Onpe fine
morning you wake up and you find that
although you have been sending your tax
returns, four years ago the assessment was
‘not made; then suddenly you have to shell
out a lot of money, and you have no ready
cash. -At least no honest person has any
ready cash. Iam glad that the hon.
Finance Minister made an announcement
yesterday that the reduction of time
will be from four years to three years for
completing tax assesment. It is quite impo-
ssible for the ordinary man, the honest
person, to suddenly have to shell out a few
thousands of rupees. Probably, some bus-
inessmen would have some money to shell
out like that, especially certain types of
businessmen.

I would to like submit for your conside-
ration one or two things. I have just been
going through the tax collections, etc.,
that have been made. And the really
biggest gap is not in the corporate taxes.
Today if industries are run properly there
is very little leeway for concealment. Con-
cealment is there in the case of thousands
of people who are probably running small
little businesses. Has any attempt been
made to go and find out how many people
are really earning as much as they say and
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how many are earning more than that.
This is the sort of thing which the tax
department must really do.

I would just like to point out a few
things which are the general features of
the Finance Bill this year and also last
year. We do welcome this rationalisation
and simplification of the taxes. . With these
provisions there would not be any very
complicated or intricate form the calcula-
tion. At least it will make it possible for
the individual to know what is tax liability
is and I think it will be better if there is a
flat rate of: tax. 1 do not agree with Shri
Dandekar on the spouse allowance business.
If there is a couple where the wife and
husband are both taxable I do not see any
reason why the husband should be permi-
tted this tax allowance. The new thing
which was introduced last year that taxes
should be applicable prospectively and not
retrospectively is a very good thing.

1 would like to say that Government’s
fiscal policies cannot really bring about a
sudden change overnight. They can only
arrest the trend of deterioration which we
are experiencing in industry today. I
thiok we have taken a step in the right
direction as far as tax rates and tax stru-
cture are concerned-

As far as indirect taxes are concerned,
when you are forced to tax essential com-
modities they not only bring about a spira-
lling of prices but also other difficultes.
For instance, kerosene, postage and things
like that effect the cost of production of
consumer articles. They also bring about
an effect on associated goods. Therefore,
this increase in excise duties is in itself a
measure which is liable to bring about
higher prices. It is all right in the case
of luxury - articles and one can appreciate
it. But with regard to textile, for instance
radio articles, motor spirit, kerosene etc.,
I find it very difficult to justify the taxes
on this.

Small industries 1 think, first of all
require protection. Secondly, if Govern-
ment could think of providing a scheme
whereby there could be some kind of tax
concession supporting small industries
started in rural areas it would relieve not
only the pressure upon cities which are
know as industrial cities but it would also
create a new type of society in the rural
areas where it would be possible in the
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new complex of things for agriculture and
industry to grow together. This is happe-
ning in all the modern countries like Ger-
tnany, Japan etc. The old idea of indus-
trial centres is out-dated. We can achieve
industrial growth in rural areas only if
special facilities and special concessions
are given to those who start industries in
rural areas. Just like a tax holiday which
the Deputy Prime Minister has introduced,
if a tax holiday in regard to investmeat in
new industries in rural areas is given I
think it would held to improve the econo-
my considerably and I would request the
hon. Deputy Prime Minister to consider
this point.

SHRI SAMAR GUHA (Contai) : sir,
by whatever name one may describe this
Finance Bill, at least it does not reflect
any kind of an objective that will lead to
socialist pattern of economy for which the
Congress is making very oft-repeated profe-
ssion. 1 have no doubt that the destiny
of India lies in fulfilment of socialist obje-
ctive. For a country which is undeveloped
and backward by compulsion of events, a
situation may be created which will force
this country, may be unwillingly, to pursue
a path of expropriation with bloodshed,
civil strife and a massacre of human values
in its tail as it happened in other countries
if we fail consciously, deliberately and with
a clear objective to pursue the path of
peaceful transition to socialism. Therefore,
althougn I tried to convince myself many
times that really the Congress means’ what
it says about socialist obdjectives, this,

 Finance Bill does not indicate that this
party or this government has realised the
implications of the writing on the walls of
our country.

If this government really want fo pur-
sue, even it be slowly and gradully, this
objective, then the first step would have
been to devise means by all effort to map
up-surplus income from the wealthier com-
munity, pump it back to developmental
projects, expand and sphere of public
undertakings and also devise means for
equitable distribution of national income
to common populace.

To mop up surplus income, we have
to see how this government will formulate
jts taxation policy, as also its structure,
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for working out that policy. The Congress
has not only failed to mop up the surplus
income from the traders, the businessmen,
the manufacturers and other wealthier sec-
tions, but whether you call it direct taxes or
indirect taxes, unfortunately it is the
common people who have to bear the bur-
den of these taxes. In spite of the pro-
fessed socialist objective, the poor people
of our country have to bear a major por-
tion of the taxes, the ever-increasing spectre
of the horrors of price rise and consequent
fall in their meagre rea! income but the
group having surplus income is getting con-
cession after concession for withholding its
increasing surplus income.

About the tax collection machinery the
less said the better. Sir, if you allow me
to use a strong word, the machinery for
collecting taxes has become a veritable
Avugean Stable.

Not only is the Congress Government
pursuing an anti-people taxation policy but
it has also made the tax collection machi-
nery, as I have already said, an augean
stable. Tax evasion by capitalist sharks
amounts to Rs. 3 crores to Rs. 4 crores a
day according to the well-known calcula-
tion of Professor Kaldor.

16.00 hrs.

As to how the tax collection machinery
has adjectly failed is pointedly underlined

by the report of the Public Accounts
Committee for 1967-68. Since the year
1962 thc tax arrears have successively

increased year by year from Rs. 270 crores
to Rs. 282 crores to Rs. 323 crores to
Rs. 382 crores to the huge amount this
year of Rs. 541.71 crores.

SHli[ BENI SHANKAR SHARMA
This has since been reduced to
Rs. 310 crores.

SHRI SAMAR GUHA : The progres-
sive failure of collection of national
revenue patently calls for a fresh inquiry
commission not of the fussy Tyagi type but
consisting of members from among the
judges of the Supreme Court, experienced,
honest and retired administrators from the
income-tax machinery and also some Mem-
bers of Parliament.
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T want to draw your attention to an-
other point a part of which has already
been covered by my hon. friend, Shri
Umanath. As I have already said, tue test
of the socialist professions of this Govern-
ment lies in the success of its mopping up
the surplus income from the wealthier
community. Although we know that these
trading communities are by many trickeries
dodging and evading taxes—already Rs. 300
crores to Rs. 500 crores of arrears of taxes
have been accumulated—1 do not know
for what reason, still our Finance Minister
has relied so much on the honesty and
integrity of the manufacturers so as to
allow them to make a self-assessment of
their income by replacing the present
physical control system by the audit type
control system which may be called the
self-assessment  system. Already Shri
Umanath has said that out of Rs. 1,200
crores of excisable duty, Rs. 720 crores
will be assessed by those tycoons who su
long dodged taxes and created all sorts of
troubles for the collection of taxes.

This new system, the audit control
system, has been tried on an experimental
basis for three months in Orissa and
Calcutta and in West Bengal and it was
found that during those three monihs about
Rs. 30,58,000 worth of taxes had been con-
cealed on the basis of this new system of
tax collection. Taking the whole country
into consideration in a - year - this amount
will comprise of several crores of rupees.

Therefore, whatever you may call it, I
would charge this Government that they
have, in the name of socialist professions,
succumbed to the pressure of the capitalist
group, the trading tycoons, so as to allow
them the freedom to conceal their accounts
so that they can evade the excisable duties
which the nation should have got from
them as a larger quantum of national
revenue.

Another aspect to which I come is for
developing the pledged socialist pattern of
economy, which is also to have rigorous
control over the private sector. But the
merrygoing tycoons, the word I have al-
ready used, have been allowed to usurp
share capital for their monopoly profit by
using the trickery of managing agency
system. That system has not yet been
gbolished. Black money and lump loany
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from the banks are playing havoc to
thwart all attempts at price control...

MR. CHAIRMAN : The hon. Mem-

ber may try to conclude.

SHRI SAMAR GUHA : How could
it be ? 15 minutes is allqted to my party.

MR. CHAIRMAN : The
Speaker has fixed the time.

Deputy-

SHRI SAMAR GUHA : How can [
yield to you ? That is not my fault. The
allotted time for my party is 15 minutes.
The other parties were given extra time.
1 am also entitled to have it. I have a
right to request you for that.

The Government is hesitant still to
nationalise banks and trying to be-
fool the people by the misleading phrase of
‘Social Control of Banks’.

Then. 1 come to another field, that is,
the failures of public undertakings. It has
to be treated as a serious problem. 1 may
say, it has almost challenged the very
concept of socialist economy. I feel thank-
ful to the Administrative Reforms Com-
mission for very valuable recommenda-
tions it has made. It has gone deep into
the problem. If it is agreed that the
socialist concept of economy is wrong,
then the failure is due to it or, otherwise,
they will have to find the rot somewhere
else to remedy that. The A.R.C. has
recommended certain important suggestions.
I hope the Government should have the "
courage to accept those recommendations.
They have said, firstly, the present system
of control and administration should be
replaced by setting up Autonomous CSecto-
ral Corporations for the Public Under-
takings ; secondly, these Autonomous
Sectoral Corporations should be account-
able to Parliament and, thirdly, immediate
introduction of All India Economic and
Industrial Service system for recruitment
of Managers and high ranking officials for
the Public Undertakings and also for
industrial and economic ventures where the
Government invested or will invest Jarge
capital.

Now, I come to another point where I
should say that large sums of public funds
are just going to be wasted. I want to
draw _the attention of the Finance Ministe
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to the activities of the Atomic Energy
Commission. 1 have words of praise for
the Atomic Energy Commission for the
work they have done only in one sphere,
that is, the utilisation of radioactive
isotopes that are being produced from our
three reactors, namely, Apsara, Zerlina
- and the other one for the purpose of medi-
cine, preservation of food, industry, bio-
chemistry, agriculture and in some other
spheres. But our Atomic Energy Com-
mission has objectively failed to use the
source of massive type of energy that is
being produced by the fissionable material.
I can not realise how a poor country like
India which is in dearth of foreign exchange
should embark upon a project having so
many atomic reactors of the type of reac-
tors in developed countries like U.S.S.R.,
U.S.A., UK. or France. I may tell you
what are the conditions and objectives for
having the nuclear power reactors in those
countries. The first objective of having
reactors is the production of fissionable
plutonium, uranium and thorium ; the
second is the utilisation of these fissionable
elements for making nuclear weapons ; the
third is the making of higher isotppes of
Hydrogen for making thermonuclear
weapons ; the fourth is the making of
experiments for utilising thermo-nuclear
fision process for peaceful use of fusion
energy.

(v) Making experiments for improv-
ing the technique of nuclear and
thermonuclear weaponry, for en-
gineering purposes and for other
research work in blast techno-
logy. )

Introducing nuclear propulsion
system for air, water and land
vehicles. :

Using nuclear propulsion in
rocketry. .
Stockpiling nuclear fuels and ex-
plosives for the above purposes.

Adding nuclear power to thermal
power.

(vi)

(vii)

(viii)

(ix

<

Now I come to the conditions for em-
barking on these projects,for utilisation of
these reactors. The conditions are : all-
round self-sufficiency in the technology of
building nuclear reagtors ; in making nyge
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lear charge and fuels; and in producing
moderator, control rods and the nuclear
metals and equipment and electronic equip-
ment.

Judging from the above background,
all these objectives and all these conditions
are absent in our country, and—if I use .
this language, it may be strong—our scien-
tists in these atomic reactors will play the
role of mere machanics. They will -have
to depend cZor enriched fuel, fuel charge,
for the atomic equipment, for everything
for these reactors on the foreign countries.
What is happening now ? America and
Russia are exerting pressure that unless we
sign the Nuclear Non-proliferation Treaty,
they will stop sending nuclear fuel. Then
what will happen to our three existing
nuclear reactors and our projected nuclear
reactors ? Not only that it may completely
collapse the nuclear reactors, but the vision
that has been created that a certain indus-
trial complex will be created around them
will also suffer, the fate of this complex
may be endangered.

I will charge the Government and not
our atomic scientists about one thing. The
three nuclear reactors that are already in
our possession have accumulated a large
amount of plutonium. [ want to know
if you have not a clear objective of utilising
the by product of plutonium, which is the
most important product of a reactor, why
you are embarking on a project of having
nuclear reactors as power plants in our
country ... (Interruptions) The main objective
of using the nuclear reactors as an instru-
ment for power, developing nuclear power,

" in other countries is to accumulate pluto-

nium, uranium and also to get some thor-
jum,—lighter isotopes of thorium. For
what ?  For the purpose which I have al-
ready said. In our country, either the
Government must allow our atomic scien-
tists to develop the technology of nuclear
blast or they must desist from squandering
our valuable foreign exchange in this pro-
ject. I cannot understand that even in
spite of this nuclear test-ban treaty, the
USA, USSR and England are conducting
underground tests. why is the accumulated
plutonium not being allowed to be utilised
in our country by the scientists to develop
sxperimentally the know how technique of
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nuclear blast, which they can use for the
purpose of developing the technology of
nuclear engineering in our country,—leave
aside the question of developing nuclear.
weapons. Therefore, unless we know the
technology of blast for fissionable material,
I mean, uranium, plutonium or thorium,
our having any knowledge of thermonuc-
lear explosion, will be a far cry.

I will tell you that the atom bomb or
atomic nuclear blast is a match-stick for
igniting the higher isotopes of hydrogen,—
a process which is known as thermonuclear
explosion.  Therefore, unless you allow
our scientists to develop the technique of
at least the nuclear blast, there is no pro-
spect in our country of even knowing the
knowhow —technique of thermonuclear
blast.

It has been said many times in this
House and also outside by our ' Gandhian
Prime Minister—I would say this with all
my respect to Gandhiji and to our Gand-
hian Deputy Prime Minister—that India
cannot undertake the burden of expenditure
on having atom bomb. This is a travesty
of truth, Ushould say.

SHRI MORARJI DESAI : I have not
said this. I have not said this at any
time.

SHRI SAMAR GUHA :
glad that he has not said that. .

I am very

SHRI S. KUNDU: He can say it
ROW. :

SHRI MORARJI DESAI: I am
against atomic weapons, but not because
of expenditure.

SHRI S. KUNDU : In future he would
not say that ?

SHRI MORARIJI DESAl: I
against atomic weapons for all time.

am

SHRI SAMAR GUHA: I am not
talking of thermonuclear weapons of the
hydrogen bomb, but I am just talking of
the nuclear weapon and the atomic weapons
the most important part of which is pluto-
nium. That plutonium has been accumu-
lated as by-product from our three reactors
to such an amount that a few dozen at
Icast of the Hiroshima typs of atom bomb
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can be created. They should see that this
accumulated plutonium is not allowed to
go waste. They should not say that to
prepare an atom bomb will be exorbitantly
costly.

The mechanical structure of the atom
bomb is completely different from the con-
ventional type of atom bomb. The cost
for developing this structure is not much.
It is the fuel, it is that explosive, namely
plutonium, uranium and thorium which is
important, and we have enough of it in
our country for a number of blast devices.

Therefore, I should say that if we do
not allow our scientists to develop the
atom bomb at least we should allow them
to have this experimental knowledge of the
know-how technique about atomic blast so
that when the time inay come when it will
be necessary for us to have something, we
shall be able to have it, because at that
time we “would not have epough time to
prepare it. If our scientists know the
technique of atomic blast, within a moath
they will be able to produce what we want.

Therefore, I would submit that what
stands in the way of having the knowledge
of atomic technology in our country is not
the financial burden or the knowledge of
technology, but—-if I may be permitted to
use a strong word—the cowardly lack of
will or the part of this Government.

=it wo fa agoe (faamagz) - wamafa
wAzT, fasr gearerT & 1968-69 ¥ @rg-
T fa & fawa ¥ § g $370 @ §
fF q@R ¥ 933 g7 ¥4 o7 faeAarfaf
) I@T gU ST AT FT qEqT W qC ¥
¥ AW #Y A qawaT F 39T g A
&1 7afy [ FT YEAE & AT SF
T qR F T § NI KA F7 A7
& W @ Few ¥ AN R Fg A W
a3t fee Y AT FT wEarEt § gAEw
I Fuga d N TZ gwT BY T E
Teaer FU ¥ GAFT JTERE F Anvi
T FT AT FIA AT FafAa) & amf
qT Y qIA GLEFT FV AL AT sqFEqT
wIF QAFT JTF & N ATF F -
T § GAT T, AT A qYET
g, Aar § g g
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Wt oF oiy *1 graew &, ¥f &
I T34 oK frafa ) sewgs W/ F
e it qata sarq @@ faw faRmw §
far ey &1 gwTY weee 99 AT WY
od fag wA TR § f8 9% AC
T wEwi ¥ afcamRed W0 W ud
S A A e R A wmad ¥ ¥
QAT T JwAT )

9Tq 7 a1 =are AW Avw R s
vy ¥ wfew faff @ & AR
w& 7 A 45 W | gH AW ¥ wreareA
o dfwar ¥ wfa S wEge @ wafe
Ay A7 ofy & Iy WY Qw1 T TR
TEa &0 T1q § 1 awR wis fww
T A wgc N AN & Ty A Fww R
5 X aoET ¥ fr gu AR &N
A TF3 F INT g 1 ¥ Al A
AR A WAy v weA gl | e
foq 97 weaTewaTT A far ¥ SR
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Tg g7 TG T g+ wqq WL Tww
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whfa &t e TeAr &, @ qwesy
TRy, faawms, AaNd, I AAS,
wgrowr i ud sEAR AgX aar ¥
IRY F TR FEAT A0 | TFaA-
FTAST F AJT FTAT FO¥ AL VAT
N a7 gwaY &, oY gy wnfawlrEEl §
fag & | gz A W@ E:

“Live alife of love, sacrifice, for-
giveness and tolerance.”

g foaT ¥ s s wifgn f
&9 ¥ 5 49 o) "qrw-aqm Y W@
qar @1 | ¥ F1 wirey AeErEi 0 fAR-
R 9T fnic § 1 99 ¥ 3w ¥ fag A=
W , @ ot wmaerar W &
awt &1 ¥gT arar A woe gEw CRET
TGAFR” ¥ ward
“Freedom is worth having onty where
there is self-restraint and willingness to
co-operate with others. Youth is al-
ways willing to act and take risks. But
while engaged in action youth must
take care that it is creative and net

destructive. Let their watch-words al-
ways be LOVE and SACRIFICE.”

SHRI RANGA (Srikakulam): I am
sorry to find that all the Finance Ministers
have been pursuing only one line that teo
more or less consistently, that is, to go on
doing research as to what further items of
people’s consumption there are that can be
taxed and what further additional burdens
can be levied on top of the taxes that have
already been sanctioned by Parliament in
regard to these excises. Itisa very un-
fortunate practice which has become more
less a habit and it is our misfortune that
the tax experts at the disposal of Govern-
ment have found in Shri Morarji Desai 3
strong enough and good enough person for
them to sponsor more and more taxes and
defend them with all the fervour he is capa-
ble of, and saying in the end : ‘What else
is there for us to do ? Here is the econo-

‘my and here are the crying babies of these

d-panlaema and also the States. They all
Peed this monoy. Therefore, it has ot tg
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be raised ; somebody or other has got to
pay. Even the babies have got to pay. |
have got a lot of consideration for them,
but their parénts would have the satisfac-
tion that in the process of pleasing their
childrea they are also making a costribu-
tion to the State’.

It is this misfortune that was responsi-
bie for gold control on an earlier occasion
and so many of the new things right up
to sweets and confectionery today. Let us
1ook at it. In 1950-51 they were collecting
only Rs. 67.5 crores and that went up to
Rs. 489 crores in 1961-62 and Rs. 598 crores
in 1962-63. Within five years, in 1967-68,
it is doubled, it is'Rs. 1205 crores. Are we
to understand that the condition of the
people has also improved twice as much
and that their standard of living and their
carnings had gone up by 100 per cent.
Nobody can say so. Yet these burdems are
being piled up in this way. This year my
hon. friecnd wants to collect Rs. 1249.65
crores. I say that this is not fair to the
comsumers in this country. It is a great
burden that my hon. friend has been heap-
ing upon our people. The time has come
when he should begio to examine with the
help of his experts which of them are
serving a useful purpose and which of them
are acting as dampers on our cconomy and
economic progress and the general condi-
tions of eur people. It cannot be demied
that this- burden is also responsibie for
the high level of prices and its presence is
responsible for prices not coming down
however much the Finaoce Minister may
wish for it. If we.go en in this manser, how
would it ever be possible to help the
ordimary man to raise his standard of living
of to improve his conditioss. My bou.
friond was saying that conditions were
brightening a little. Can he tell us—many
frieads asked him—whether the real income
of the peopie had gone up commensurate
with the rise in the tax burden ?

The impact of inflation is still there
upon our people and our economy. The
high prices are still there. They are oot
ooming dewn. Only a slight teadeacy
towards reduction, by way of accident as
it were, is there ; it cannot be taken to be
an isdication of improvement in the
economic conditions of our people. What
about thic cost of living, the cost of cultiva-
tion; thw eost of production ? Caa we deny
that there is under-feeding on a large scale?
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Only last year there was famine in several
parts of the country and there was the
fear of th ds of peeple dying of hung

Fortunately, we werc able to preveat it.
Under-feeding was, admittedly, prevalent
on a largescale. Even teday there is
underfeeding. In these circumstances, has.
not the time come for reviewing this pelicy?
We started with the levy of excise on six
commodities when we became indepeadent ;
now we levy excise duty on as many as 65
items. All these thipgs are produced in
our couatry; the duty on these goods comes
to the tune of Rs. 1250 crores ; on an
average it works out to Rs. 125 per family
per year—more than Rs. 10 per month.
The time has come to make a review of
the incidence amd effect of central excise

‘on our economy and on the condition of

various classes of our people.

Secondly, [ suggest that there shouid
be once in two years a commission appeint-
ed with experts to study the working of
these central excises and fo make recom-
mendations as to how their implement-
ation, their collections, can be improved.
There is so muchscope today for corruption,
so much scope for official interference in
the mamufactating precesses and all this is
going on. Several instances had already
been given by several of our Members.
Therefore, to avoid as many of these evils
as possible, it is mecessary that we should
make a thorough study of it. Some study
has been made by the Bhoothalingam
Committee on direct taxes. A similar
study and even mere detalled study and
periodical studies alse should be mads in
regard to the central excisss.

Thirdly, the pillars of our nation’s
finance are generally found from the direct
taxes and indirect taxss, debts and aid from
internal as well as foreign sources, inflation
and deficit financing and finally, economy
in administration. So far as direct taxes
are concerned, my hon. friend Mr. Dandeker
has already stated our case yesterday.

SHRI J. B. KRIPALANI (Guna) : Dur
case or the pational case ?

SHRI RANGA : The national case
has been preseated as viewed by the'
Swatantra party. Then, Rajaji has already
sounded a warning that we have reached
the dead-end s0 far as debts and aid from
other countries are concerned. Our total



81 ' Finance Bill, 1963

{Shri Ranga]

debt has now reached up to nearly Rs.18000
crores. We canpot afford to raise any
more loans either in India or outside, and
so far as outside debts are concerned, we
have gone beyond the danger-point, and it
would be just as well we stop there. .

Let us come to economy. Successive
Finance Ministers have been promising
that they would achieve economy. My
hon. friend Shri Morarji Desai himself has
agreed with us that there was need for
economy, that as much as 10 per cent
economy ought to be aimed at, and his
predecessors also have agreed and in the
end my hon. friend Mr. Masani was too
moderate when he asked for at least a five
per cent economy. Did they agree ? They
agreed ; did they implement it ? They did
not. As far as 1 know, if it would be
implemented, it would be possible for us to
achieve not less than Rs. 200 crores of
economy over Rs. 4,000 crores of our total
expenditure.

16.33 hrs.
[Mr Deputy-Speaker in the Chair]

Even if we were to halvs it, so far as
defence forces are concerned, Rs. 175 crores
of economy can be achieved. Would the
Government make any effort at all in that
direction ? If they were to do it, it would
be possible for us to avoid additional taxa-
tion as is being proposed now and also to
reduce by 25 per cent the excise duties on
all these items; and it is open to any of
the Members to make any other list of
commodities which go into the consump-
tion of ordinary folk, but some such effort
has got to be made. My list contains
these items : sugar, tea, coffee, unmanufac-
tured tobacco, which is consumed by the
poorest of the poor in the country, kerosene
oil, medicine, soap, alumina, cotton fabrics,
cotton yarn, matches, footware, electric
bulbs—these would work up to Rs. 75,
crores, and even if the present proposals
are dropped, from which he expects only
less than Rs. 14 crores, there would be
more than cnough money if only he would
make an effort, but would it be possible
for this Finance Minister to make that
effort or for this Government ? Indeed,
that is his whole case. Would it be possi-
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ble to do it ? It would not be possible for
this Government ; T agree. Therefore, I
sympathise with him.

It would be possible only for a national
government, but my hon. friend has already
set his face against any kind of national
government. Another suggestion has been
made by one of our friends from this side :
that the Government should be prepared
to take into confidence leaders of all parties
long before they make up their own mind
in regard to their own budget, and then try
to reach as much of agreement as is
possible among them as to the type and
the degree of economy that can be achieved
and then ensure their co-operation.

That may be one of the many possible
solutions. If that also is not possible, the
only solution that one can think of is a
national leadership of all democratic parlia-
mentary-minded and mass-minded parties
and elements in this House as well as outside
including the State Governments also, and
through that combination of a leadership
it should be possible. Anyhow, since this-
Government have got the keys to the whole
of our political life today, it would be their
duty to try and achieve as much of that
kind of cooperation as possible from all
these various elements and in that way
develop the necessary sanctions to achieve,
first of all, economy and out of the savings
that they make to give tax relief at least to
the poorest of the poor in our country
by reducing excise duties to the tune of not
less than Rs. 100 crores every year.

st Az faffaom A9 (@) ¢
IIreqeT AZIET, W FT a9 TH HQW
geirwsAs TEf § 5 @ &1 § a9 164
o TAH E, fgd ¥ 95w wwr
FAAYTRATI@TE, T T T
K AT 7| Y v &1 qarn Sy
52 %<9 THAT I9aT § Iq¥ 9 WA
oy fedrm ax &< fat § 1 qur A9 43
WG T A FAAT &, 78 qHT uf-
O AR FHORE T &S ar ¥ 59
fa¥ sqewdes & fow g dar awar A
qar At W WiwE A gw aw-mEe
A AT T ? A g Ay aw § e
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MR. DEPUTY-SPEAKER : The hon.

Member:should conclude.

SHR1 BENI SHANKER SH‘\RMA
iny two mmutes
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MR. DEPUTY-SPEAKER : 1 have al-
ready given him two minutes.

SHRI BENI SHANKER SHARMA :
You have been very liberal to others. 1
plead only for two minutes.

MR. DEPUTY-SPEAKER :
a question of pleading. I know how to
adjust the time. It is not possible to give
him more time. He should conclude.
Please conclude.

It is not

1700 brs.
Mg mwi: Fqw ¥ 39
Frefaarg ¥ I FFY T AT AT §

fore ¥ gt uw Sfwfrea oter mar g,
fog & sdlwde 1 fwfew ot o
2 s T gAFR 9@ @ N
waar IEAF F F fAr wwEr 3w
I ¥ o o WA R W
T feff@ s@raal 3@ 3 & @
STt § WX 9T & S W St g
s aUAT N d 5 oA W)
gl @ W @t ;M qww
#fer Fuwar g s Rt W & e
qg N SAST AL AT AT FRAT |G
for & ¥ oF fawifen $8m, K ag
7z fF 9gi o NE QA AR wdEE AN
Qg Ay feqEdie o ag smE &
ag 99 ¥ AT FAATH | 200 AT 250 To
& N T I W AR F R AWEH
g 7 fA 9y A7 W gaiAEr &
et 9T &Y 98 Fai 9% AT Q war
p?

MR. DEPUTY-SPEAKER :
Surya Prakash Puri.

Now, Dr.

SHRI K. NARAYANA RAO :
party’s time over ?

Is our

MR. DEPUTY-SPEAKER : Yesterday,
because the Opposition was not present, [
had to call three Congress Members one
pfier the other, The balance of time iy
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maintained, and there is no possibility of
extension.

SHR1 MORARJI DESAI: May I
make one request ? If the Opposition
Members were absent, the Members on
this side had to speak in order to carry on
the debate, is it the fault of the Members
on this side of the House ?

MR. DEPUTY-SPEAKER : Yesterday
evening it so happened that they were not
present. If [ had given them more time
then there could be objestion. But I am
giving them just what is due to them.

SHRI SHEO NARAIN : The Deputy
Prime Minister is in charge of the House
because he is more or less the leader of
the House at this time.

ot T awea qat ;9@ B @ aar
gaa g aey § AR 9 AW Fav §
I AT AR E

MR. DEPUTY-SPEAKER : 1 would
have extended the time but exactly at six
o'clock we have to adjourn today.

SHR1 ONKARLAL BOHRA (Chittor-
garh) : We also should be given chance
to speak.

SHRI SHEO NARAIN :
ber has an equal right. In this House, we
are the representatives of the people.
There is no question of Congress and
Opposition. We are all equal here and we
should be given equal opportunities.

Every Mem-

SHRI MORARJI DESAI : 1 wish to
tell my hon. friends that I should be allow-
ed more time to speak. Therefore, lot them
exercise restraint.

MR. DEPUTY-SPEAKER : We have
to adjourn at six o’'clock. Otherwise, I
would have extended the time.

o d T I (TET) ¢ FuTSAT
werea, faer frdaw ox w91 w¥ g @
FAATT So-sgFedt ;T A-Hrea geaT-
TR W & @ ww g
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MR. DEPUTY-SPEAKER: The Deputy
Prime ‘Minister.

SHRI K. NARAYANA RAO (Bobbili):
1 rise on a point of order and I want you
to protect the rights of Members of Parlia«
ment. I have come here—every Member
cames here—to ventilate the grievance of
his constituency here and to project the
‘policy of the Government. The fréedom
of speech given uader the Constitution but
it is limited by the rules of this House.
In regulating the business of the House
the Chair has to see that perspnas who are
entitled to speak are not prevented from
speaking. Coming to the present problem...

MR. DEPUTY-SPEAKER : If you
want to raise that point you can do so on
some other occasion—not to day. We have
to adjourn at 6 O’clock today.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : Mr. Deputy-Speaker,
Sir, it is customary during discussion on
the Finance Bill and op the budget, any
subject can be considered and dealt with

. by all the hon. Members - who take part in

it. 1 am very happy that on this Finance
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Bill most of the hon. Members who spoke
confined themselves to the issues mostly
relating to the Finance Bill and 1 am very
happy, therefore, that there was a concen-
tration on the consideration of this Bill
which is all to the good.

But befote I deal with the criticisms
relatiog to the Finance, Bill I must in
fairpess to the House, to myself and to my
son, give facts about what my hon. friend
Shri Umanath referre2 to as an impropriety
The insinuation was much more than that,
but he did not have the courage to make
insinuation explicitly.

SHRI UMANATH : I meanit, and 1
am not afraid of saying it before you a
thousand times if 1 mean it.

SHRI MORARIJI DESAl : The hon.
Member in that case had no business to
speak like that.

SHRI UMANATH : On the question
of propriety ;'I stand by it.

SHRI MORARIJI DESAI : Even pro-
-prizty is not contained in it. That is what I
want to explain. Let him know that my son
has given up business from the year 1964 ;
not now. Afier [ had gome out of the
Ministry he wrote to me that he wanted to
serve me and serve the public and “now
that T was out of the Ministry nobody will
be able to say anything.” .Therefore he
went out of business and joined me as my
private secretarv. I cou!ld not afford in
those days any other private secretary and
he was good enough to come and serve me
as my private secretary and from that time
he has continued to serve me as my private
secretary, even today, but he is not borne
on Government establishment. He is not
paid by Government anything for that
matter.

He therefore accompanied me in
September-October when I had gone out
for more than a month, because many
friends said that 1 should be accompanied
by him as my personal, private secretary,
to look after me. I did not want that but
he himself wanted it because he was very
keen to look after me which natusally he
thought he should do. But he came at his
own expense and not at Government ex-
pense whatseever, and nothing undue was
given (o him, what is not ‘given to ather
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I can stand witness to it because
he was with me all the while. No un-
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-authorised expenditure has been made by

him anywhere, and yet my hon. fnend says
that there is impropriety.

This time, when [ went out, he went
out before that. I did not want to take
him on a three or four days’ tour, but he
had been invited from Japan, from Taiwan,
from Korea and he had arranged his tour
from the Ist to the 24th April, and in that
course he went also to Manila where I was
staying and he came there and he was there
with me. That is true because he wanted
to look after me when [ was out. But that
was in the course of the tour. No foney
was given by Government. Thc tour was
prepared by those those who had invited
him and those who invited him- paid for
the expenses. There was no question of
the Government paying anything.

The question of diplomatic passport
also has been raised. I said that as far as |
1 know there was a diplomatic passport.
I find I am wrong. There was a proposal
to give him an official passport, not from
me but from the Secretariat probably, with
the permission of the Prime Minister. But
my son who was criticised about this on
the last. occasion in Parliament refused to
take this passport and he went on his own
private passport.

In spite of all this, my hon. friend,
not knowing facts, goes on saying this,
because he takes his information and . his
cue from a yellow paper which has been
pursuing me for the last 20 years. I am
happy it is pursuing me. For two years in.
the meanwhile, about 10 years ago, he
wrote in my. favour and I considered ita
liability because if he wrote against me I
think I am clear. If he writes in my favour
I am quite sure I am of no account.

That is my opinion of him and that
is why he goes on writing against me. If
my hon. friend is a good friend of his
and wants to take cue from him I do not
grudge him that friendship.

. SHRI UMANATH :
is not from any paper.

My information

SHRI MORARJI DESAIl . It cannot
be. What he said was something like it.
Therefore, there is no question of my son
having- gone an any business purpose what-
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soever. Some papers did write and after
that something came up here also. It was
said that he had headed an official mission
to Korea. There was no official mission and
there was nothing to be headed, and I still
somebody thought to behead him. That
is all that I can say. But these things are
very common in this couatry and [ am
afraid these things are happening in this
honourable House also. It is the height
of irresponsibility and it sets a very bad
example for the society as a whole It is,
therefore, Sir, I had to take some time on
this.

Pinance Bill, 1968

My hon. friend, Shri Madhu Limaye
also referred to him but he said ‘“‘the son
of a -senior Minister” or something like
that. This had also'come in the papers
and therefore I connected the two. Other-
wise I would not have known it. Even
there he was entirely wrong. Shri Kapa-
dia to whom he referred is not a friend of
my son. He is a speculator. He goes on
doing this kind of thing. But to the
budget there could be nothing attributed
by speculation. If it had been seen it
would have been found that between the
two there is no connection whatsoever. I
am very happy. 1 consider myself fortu-
nate that nothing goes out of the budget.
So far God has been very kind to me al-
though some of my friends have not been.
They would have certainly held me responsi-
ble for it if something had happened like
that. God has always been kinder to me
than to my hon. friends because they think
they can achieve a political victory in this
matter. Are politics going down to this
wretched ievel ? I do not understand where
we are going. 1 am therefore very deeply
pained that a reference was made to this
by an hon. Member like Shri Umanath or
Shri Madhu Limaye for whose courage I
have great respect—but a mad courage has
no meaning and a courage which goes at
other people without verifying facts has
also no meaning— ...

ot wy famd : & &Y g emEr
&, #t AEET IET AT & | AT
v F WEREEF WA v
TR | T JER RN W
fFar war A &% | # TR N Near
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aftar # gf | g AR AF G aE A
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fear & 1 731 IOy AA ¥ 7@ AT A
ST A7

MR. DEPUTY-SPEAKER : But you
also mentioned the name of Kapadia.

ot wy fed . 7@ dRE ) @R
w9 g Tifgw & § fefy g Tquifgas
Y Fe ¥ 78 gER G o | e
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R £ oA fFar @ I9-wAE
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SHRI MORARJI DESAI : 1 did not
connect my hon. friend to the yellow jour-

nal. That honour 1 gave to my hon.
friend Shri Umanath.

SHRI UMANATH : | disowned that

honour. My information was indepen-
dent.
SHRI MORARIJI DESAl : About the

bank rate nobody knew anything except me
and the Governor. We had talked about
it. This talk was on for a year. Still
nobody ‘knew about it. But if somebody
thought of something and made some
speculation how can the Governor be res-
ponsible, how can I bz responsible, let
alone my son. Even in the year 1962-63 a
pseudonymous complaint was sent to the
Prime Minister Shri Jawaharlal Nehru
against my son. He sent it to me. | re-
quested him to make an inquiry in any
manner that he liked, through any agency
that he liked and then deal with it as best
as he could. Recently somebody wrote
even in this matter to the Prime Minister
Shrimati Indira Gandhi.

And I have written to her that I should
be very happy if she made any inquiry that
she thought fit through any agency that she
She made her own
inquiries, whatever they might be, and said
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*this is ridiculous ; but what can be done,
if people say like that 7’ 1 said : [ do
consider these ridicul ; but Ido not
want you to go by my opinion ; I would
like you to make inquiries through what-
ever sources you like.

Let me tell my hon. friend that I have
greater regard for proprieties than any one
of them. I have made inquiries through
the police against my son whenever some
papers have complained. I have not let
it alone. And T am happy that my son
was always found miles away from any kind
of these things. It was only some per-
verse people who were trying to circulate
these rumours against him. But that I
cannot avoid. And when they find they
cannot write anything against me which is
murky they try to bring him in. This is
the kind of way they are functioning. If
this is the way the public life is continued,
1 do not know what is going to happen to
this country. But I have greater hope in
my country and I am quite sure that this is
a passing phase. [Even this will perhaps
add to the richness of experience of society
so that those who talk like this, will not
venture to do so in future. I am not re-
ferring in this matter to my hon. friend,
Shri Madhu Limaye. He is always eager
to expose wrong things, wherever they
happen. But may I request him to ponder
for a minute and consider whether he alone
is the honmest man and we on this side,
none of us, are anxious to keep honesty or
to see that honest methods are established ?
1 would say that that would be the height
of arrogance if he thought like that. That
is what I would like to tell him.

ot ag faad : @19 ag AAT 34
Lol S
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This is the worst charge and therefore,
1 am pointing this out to him. Please do
not try to arrogate to yourself all the
honesty and not leave anything to other
people. This is a matter where one has
to be very careful. I know what propriety
my hon. friend, Shri Umanath, believes in.
He believes in all underground methods
and underground dealings. That is a
speciality in which he and his friends and
their philosophy always indulges in.
Therefore, what does he know about pro-
priety ?

sitAg foad : seans’s ¥ d¥Ew
IF & AT Y & | BEY F ATAA F
HEIASZ FIHIT T T HISATT & FH
R

SHRI MORARII DESATI :
about Fedco also.

I will say

SHRI1J. B. KRIPALANI : May I suggest
that this is giving too much of time for a
personal question ?

MR. DEPUTY-SPEAKER : But it was
raised twice in the House. Acharyaji was
not in the House at that time. When

"these allegations were made I had observed

that the Finance Minister, when he replies,
should reply to this also. So, it is perfectly
within his right to deal with it.

SHRI MORARJI DESAI: May I
request my hon. and respected friend,
Kripalaniji, that he should put himself in
my position and then consider what it
means ? If these things are going to be
repeated...

SHRI J. B. KRIPALANI : Treat them
with contempt.

SHRI MORARJI DESAI: I treat
them with contempt. But, unfortunately,
there are hon. Members who do not treat
them with coptempt and begin to I,w!iqv,
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in these things. This has to be remem-
bered by a person in a responsible position
because it does a lot of harm. ‘Therefore,
1 have got to refer to this and if I do not
do so it would be considered wrong. Four
years ago when I was not a Minister...

SHRI J. B. KRIPALANI : He is tak--
ing inordinate time.
SHRI MORARIJI DESAI This is

the time when I have got to speak out. I

have put up with this kind of thing for long
...(Interruption)

MR. DEPUTY-SPEAKER : Let the
hon. Minister have his say ; bécause, you
all had your say earlier. This interruption
is not fair. )

SHRI MORARJ DESAI: I have
suffered all along from this kind of
calumny silently and I treated it with con-
tempt. But when I find it being repeated
here in my presence, I would have failed
in my duty if I had not said something and
it is, therefore, that I have said all this.
If 1 say it, it is said that I am paying in-
ordinate attention to it or taking too much
time. And if I do not say anything. it is
said : “how can he say anything ? There-
fore, he is silent.” Is this the way of
dealing with the problem ? 1 am not say-
ing these things to Acharyaji. But there
are others who say it. Please do not think
] am -questioning your motive. I quite
agree with you.
we live we have also to learn to live and
to -let live. But I find the time has come
when the .whispering compaign ought to
be brought to an end.

Therefore 1 had to speak aboul it and
at some length.

SHRI J. B. KRIPALANI: Can they
be stopped ? '

SHRI MORARJI DESAI : If they do
not stop. it does not mdtter. 1 have said

what I had to say.

1 will like now, Sir, to refer to the
matters which have been referred to with
regard to the Finance  Bill. My _.bon.
friend, Shri Dandeker, thought that this
was- all senseless, that is, some of the
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"1 have not said that.
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things that we did. I do not know what
sense means in that case. If he says that
this is senseless and if 1 say that he is
senseless, both of us will be senseless. But
I cannot say that because [ have-the highest
respect for his intelligence, experience and
integrity. 1 cannot, therefore, say that.
Therefore I have got to bear with this.
What else can 1 say ? But may I plead
with him and say that it is pot all that
senseless as it appears ?

After all, what has been done ? One
has not taken away by the right hand what
is given by the left hand. 1 have given
by the right hand, not by the left hand.
11 it had been said that 1 have given by the
right hand and taken away by the left
hand, it would have been something. But
that also is not true. [ have not taken
away anything. 1 have taken away only
some of the undue profits that would have
accrued to incomes above a certain level
as a result of the concessions given. That
I owed to the public in this country and
to the nation. If 1 did not do it, I would
have failed in my duty.

It is also asked why ] did not apply
the discontinuance of deposits annuity
from this verv year or some other con-
cession from. this very year. My hon,
friend himself welcomed the new step that
1 had taken last year of giving not retros=-
pective effect but prospective effect to all
financial legislations. If 1 have followed
that up now, how can it be said that we
should have done otherwise ?

If T gave effect to it from 1967-68, what
would happen ? 1 would have to return
several things which have been paid. [
would have totax them further also. As
a consequence of that how many things
would have happened ? That would have
been far more harassing to the people, I
think, than what T have done. It is,
therefore, that I have got to do it ; it is
not as if I want to take away in another
way something which I give in one way.
I do not want to trade on false colours.
1 have not dome anything whére 1 have
claimed that I have given many things.
I have tried to
straighten out certain things. I'bave tried
to remove some harasssment and I have
given sofme -sMall ‘incentives. That isiall
that I have said. I do not want to claim
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It is not possi-
That

anything more than that.
ble to do anything more than that.
is all that I have said.

Now, what is wrong in prescribing the
‘penalties that 1 have prescribed for wealth-
tax ? It is said that it should be related
to tax. It had been related to taxes so long
but it has had no effect. I have there-
fote, to devise very heavy punishménts for
these things. These-punishments certainly
are heavy. They may be caled eéven

cruel. But for a very bad disease...
tInterruption)

SHRI PILOO MODY : They are im-
possible.

SHRI MORARJI DESAI: My hon.
friend will find this soon possible. He
himself will have the experience of it.
Everybody will have the experience of it,
Hé knows many friends who must be do-
ing it and he will see that they also realise
this.

~ SHRI PILOO MODY : Is whdt you
Hdve suggested possible ?

~ SHRI MORARJI DESAL: There is
nothinig impossible about it. What am I
doing ? I am only trying to see that what-

évér is concealed is taken away. That is"

all that [ am trying to do. Why ? Because
all thése concealments are done in order
to profit in terms of money. Unless they
lose mote money it will not possible to see
that these people have any fear and will
not conceal. When they find that in order
to save Rs. 5,000 they will have to lose
a lakh of rupees. I am quite sure that they
will not want to save that Rs. 5,000. They
will rather lose Rs. 10,000 but not take
the risk of losing a lakh of rupees. This
is the position that I want to achieve. It
is, therefore, that I have brought in this
punishment.

It is possible that something else may
result out of this. 1 do not wantto be a
prophet and say that this is gding to do
the trick. This is not the only measure
that can do the trick. ~There is a series
of measures which are going to comeé
slowly in course of time. Then we will
fidd that integrity- wift be restored as far
as it iy padsible in humen WGiMy for it to
be restored.
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That is the purpose of brimgihg in these
measures, -nNot any .one measure at ong
sime but in a graduated way. . This is what
1 propose to do.

My hon. friends said that the excise
duty will now be recovered on the basis of
seif-assessment and therefore, they .will
evade this duty and will not pay anything.
1 have there obliged these rich friends
whom he thinks they are my special
friends —that is what he se¢ems to have
alleged ; he is dlso my friend, as good
friend as other ‘men ; let him be sire of
it ; I treat all as my friends..:

SHRI UMANATH : It is a compli-
merit to me for treating me as equal with
them.

SHRI MORARIJI DESAI: I do not
know whether it is a compliment to you
or to them. I consider both as my friends.
That is also something about me. IfI cah
you a friend, somebody else might say,
what is it ? Therefore, please don't run
away like this. That may be a good
report but it does not mean good sense.

Somebody

SHRI J. B. KRIPALANI:
might say what you are.
SHRI MORARJI DESAI : All of us

know what we are. Acharyaji knows what
he is and I know what I am. There is no
difficulty about it. (Imrerruption) 1f I
retort to Acharyaji, he will get angry. 1
respect him too much to make him angry.
Therefore, 1 do not want to retort to him.

About excise duty, he does not kaow
that these people will have to deposit in
accounts in advance. It is not te be paid
afterward. There must always be a little
surplus in the deposit accounts for goods
cleared. Therefore, - if goods are cleared,
moneys will .be paid in advaace. It is not
ag if this will gp away like that. Let him
not be afraid of this kind of self-assess-
ment.

Theft, they will also have to give re-
turns, weekly, daily or fortnightly, what-
ever we decide, for matter of ¢onvenience
oft both sides and for matter of seeing that
proper supervision is exercised. -Those
returns will be as to what ‘s cleared every~
Jday dnd-: what“is said .everyday.  There
will be peripdigal ohesks by highly-placeq
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officers who will see to it whether they
have paid it properly or not, whether they
have evaded anything, and if things are
found to be evaded, then, the same penalty
“like the Wealth Tax will come in and it will
go even to the forfeiture of the factories
sometimes. That is what I want to do.

Let my friends not think that I am giving
a facility without responsibility. But this
facility was absolutely necessary because I
-found that it was getting an unholy alliance
befween these producers and the excise
staff which was not always of a very high
calibre or of a high grade. Therefore if
they succumb to temptation, I have got to

consider that that is a human frailty which.

I must not always keep before them. I
have to take away these things-because of
that. If they are afraid that this will lead
to rtetrenchment, well, we cannot have it
bothways. 1 cannot always be criticised
saying, there is extra expenditure in Govern
ment and there is surplus staff and I must
keep it all. Both things cannot be said.
If it is surplus, it has to be retrenched.
But we will try to see, as far as possible,
that most of it is absorbed or all of
it is absorbed. I am trving to find out
ways and means to do so, I would be the
last person to put anybody on the street
if I can help otherwise.

There is a lot of wrong conditioning
-in this country in the matter of employ-
ment. But it is not a creation of this
Government. It is what we have inherited
in this country. We have not yet been
able to cope with it fully. I agree to that.
1 will not say that we have succeeded in
having the magic wand. But we have got
to deal with it from day-to-day and that
is what is being done. I cannot deny that
there is poverty in this country. But no-
body can say that there is more poverty in
this country than it was in 1945-46. If any-
body says that, I do not want to use any-
adjective for him. Anybody who has sense
will know what that means, If one says
that poverty has not been eradicated, I
bave to admit it. [t will take time before
it can be eradicated. It will take some
years before we can make further progress
to show that.........

SHRI UMANATH : Your own figures
thow that r¢al income of the working po-
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pulation has gone down. The official

figures themselves show that.

SHRI MORARJI DESAI : The diffi-
culty is with official figures. That is my
difficulty. We have not been able to arrive
at proper methods of getting accurate figu-
res. There also, we are new and what
happens is that the figurss which are coli-
ected are figures of the organized sector,
and the unorganized sector is not at all
included in it. Therefore, these statistics
convey.........

SHRI UMANATH :
sector will be worse off.

The unorganized

SHRI MORARIJI DESAI: My hon,
friend does not understands statistics.
What am I to do? He only understands

"underhand dealings; he does not understand

over-hand dealings. How can I help
it 2 If he exercises a little patience and
tries to understand from me, I am prepared
to explain at any time; [ have never been
averse to -explaining to him ; on the con-
trary, as much time as he wants, 1 am
prepared to discuss with him. I am pre-
pared to leatit from him because everybody
has something to teach. I have no doubt
in my mind about that. But one cannot
say that I must learn everything from him,
as he wants me to. That, I am not going
to do. That, I do not expect him to do.
Therefore... ... . e

SHRI PILOO MODY : If both of
them meet, neither of them would learn.

SHRI MORARIJI DESAI : My hon.
friend judges only from his own case.
Therefore, he applies that standard to eve-
rybody. What am I to do ? This is what
is happening. Each one tries to judge in
the same manner in which he goes.

SHRI PILOO MODY : If two of us
meet, at least one of us will learn. Wild
horses will not drive me to say which one
it will be.

SHRI MORARJI DESAI: You will

- come out vegy badly out of it. He knowy

his plage very well



961 Finance Bill, 1968
SHRI J. B. KRIPALANI : If we are
not to mention official figures, what are
we to mention ?

SHRI MORARIJI DESAI : [ am not
finding fault with my hon. friends for
mentioning these figures. I am only trying
to explain the difficulties in the way and
the wrong picture which emerges out of
these. That is what I am trying to point
out. I am not finding fault wilh anybody.
After all, they have to be used. We have
also to get these figures. We have got to
depend on statistics, I cannot say that
we cannot depend on statistics; we have to
depend on statistids. But let us also have
some common-sence view -of it, and not
merely go away in the heat of political
controversy and deny the evidence of one’s
eyes and ears. This is all that I beg of
my hon. friends—to give more weight to
their eyes and ears, than to their judgment
about politicians excluding themselves.

Then the question of BOAC was referr-
ed here ; there were some three or four
cases referred to by my hon. friend,
Mr. Madhu Limaye.
four cases which he referred to, I have
written to him at length. 1 have tried to
explain to him whatever I could ; I have
kept nothing back, and even now, if he
wants any further information, I am always
prepared to give...

SHR1 MADHU LIMAYE : Action.

SHRI MORARIJI DESAI : I am taking
whatever action 1 am capablé of, whit I
think is proper, and not whatever he thinks
is proper. - After all, he will concede to me
the right to decide. Of course, if he thinks
that I have no courage, which also is his
monopoly, I have no quarrel. I cannot
claim perfect courage or perfect sense in
any matter. If that is the privilege of
some people, I certainly would admire them,
but beyond that what am I tosay?In
this matter of of three or four cases also,
that is what has bsen done. In one case
where he said that I bad said something

VAISAKHA 10, 1890 (S4KA)
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SHRI MORARIJI  DESAI We
have prosecuted people in the past,
Now also we are prosecuting them. In
prosecutions it is always difficult to get
convictions, and, therefore, one has to
be very careful.. Unless there is proper
proof, one cannot go on launching prosecu-
tions, and therefore, compromises are made,
heavy penalties are taken and prosecutions
also get compounded. [ have not got all
the figures with me here just now, but I
have some figures which F can give my hon,
friends if they want.

Jdn the year 1964-65, there were 15 pro-
recutions out of which 8 were acquitted, we
have gone in appeal over them but the
appeals are not yet decided. Then, one
prosecution was stayed. One prosecution
was compounded for Rs. 1} lakhs. In
five prosecutions, 18 people were there,
and 12 were acquitted, and 6 are pending
This is the history of these prosecutions.

In 1966-67, there were 4 prosecutions

and in 1967-68 there were 6 and there are 20
more which are just now being taken up,

_ and they have been sanctioned already. I

have said that in every case where prosecu-
tion can be launched it must be launched
so that there will be bo question why
prosecution is launched or not launched,
in addition to any penalties that may be
levied, wherever such a course is possible.

There are some hon. friends who are
saying that we should not have this kind
of double punishments. It is not a question
of double punishments. Where persons
evade the laws and make defaults, what-

to the effect that it cannot be re-opened
from more than 16 years, I had also told
him that, if in a judgment it is said that
something was hidden, then I can open it,
and that is also what iy being, considered, ¥
had said that 100, '

ever punishments can be given under
the law ought to be given. If there
are two punish then two punishments

ought to be given. I have no doubt about
it in my mind. Therefore, we have been
taking more and more to this method of
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prosecution, but we have got to see that
there should not be more aquittals than
convictions, and, therefore, one has to be
careful in this matter. In a democratic
spciety, courts have independent judgment
as they should always have, and there are
lawyers who defend them and wherever there
are loopholes which loopholes can happen ;
people do get acquitted. That does not mean
that the prosecutions were wrong. Bat if
there are to many acquittals then also
there will be an allegation that it is a harass-
ment made and Government are only trying
to be vindictive or revengeful. Against this
also, Government have got to be careful.
It is therefore that one bas got to act
with care in these matters.

If we are devising measures which will
give larger punishmeants it is because I have
come to the conclusion that it is not possi-
ble to check the going down of morality,
which is happening, unless fear is injected
in the minds of those who easily get tempt-
ed to lapse that if they do so they will
have to pay greater penalty ; otherwise,
it may not be possible to bring in more
integrity into these transactions. Therefore,
this is being done. My hon. friends know
that this is the experience of the world
very "few people are moral for the sake of
morality. Most of the people are moral
only because of fear of society or of
Government. That is the position in the
world all over from all times and not
only now. That is why Governments also
are required. Otherwise why are govern-
ments réquired ?

SHRI D. C. SHARMA (Gurdaspur) :
He cannot say this about Shri A. S. Saigal.

SHRI MORARIJI DESAI: My hon.
friend Shri S. A. Dange as usual with his
great analytical abilty said many things
but not with his usual vigour which
geems to have fallen. He said ‘what has
Government done to ses that the calami-
ties which ocame are not repeated 7".
Does my hon. friend think that this Govern-
ment has power over rains, that this
Government has power over the whole
world that there will be no war aad there
will be mo crisis in this country ? These
calamities cannot .be averted by Gevern-
ment, But what Goverpment can do ig (g
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cultivate more strenght in the economy of
this country and in the people of this
country which will be able to face these
better than'what we are able to do now.

For that purpose, we are trying to see
that there is more irrigation, that lands
are better cultivated, that there are better
seeds, that there is more' water supply in
varioas ways which we can give so that
in times when monsoon fails, these tan be
utilised.  But there is also a limit to
this because if there is no rain, even rivers
cannot give water ; of course, tanks and
other thirgs always dry up and even wells
dry up. Therefore, 1t is not possible to
provide against all there things. If my
hont. friend thinks that we have not learns
a lesson, in his vocabulary we will never
learn any lesson, because his philosophy of
life is quite different from the philosophy of
life which we on this side believe in.
Therefore, it is not possible for me to
satisfy him.

He  tries to advise me in terms of the
philosophy in which 1 believe, Does he
understand that philosophy at all ? I would
like to discuss it with him. Let him under-
stand it and then let him give me advice.
I do not presume to advise him as to what
he should do because it would be futile.
I know what believes in, and what he does
is conmsistent with what he believes in.
Why should I advise him? Why should I
be his mentor 7 T cannot be and I cannot
say that I am wiser than him. He believes
honstly in ‘what he holds.

SHRI PILOO MODY : Please remind
that he has only 8 minutes more.

SHRI MORARIJI DESAI : I know it.

Then it is said that facile pleasure is
shown by this Government. Again, this
is his pet senterice-because there is a good
harvest, we have not said that because
there is a good harvest, everything is done.
Here again something was taken to be said
and I was being twitted for saying that
Where is the
corner turned ? It was called a graceful lie..
How can there be in any lic? May be in
their veocabulaty. But I can -never .Gnd
any grate in apy lie at any rate. I-
do not believe even ip white lioy:
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and black lies. All lies are lies.
can there be white lies and black lies ?
1 do pot kmpw. So theze cap be mo
question of any graceful lie.

SHRE YOGENDRA  SHARMA
(Begusaraj) : He believes only in white
mpney and black money.

SHRI MORARJI DESAL: But will

he not admit that after two. very bad years
a good harvest does give hope to the peo-
ple, does give strength to the economy to
some extent ? But that does not mean that it
is going to solve all the problems. 1 have
also sdid that we require one more good
harvest at any rate to.see that we are. able
to say that we have turned the corner and
that we are out of difficulty. I am only
saying that we .are just turning the corner.
Should we not say that? Yes, my hon.
friend wants to make the country believe
that everything is wrong, everything is bad
in this country, everything is going down,
there is chaos. That is his philosophy
because without chaos he cannot come up.
Therefore he wants to make people belive
that there is chaos there are forces of dark-
ness all round. If in his darkness some
light is thrown, if anybody begins to. throw
some light, he says, ‘Disappear. This dark-
ness is very good for me. Why. are you
trying to disturb me 7 There.I am very
sorry I cannot oblige him and: maintain the
darkness. That is all I would say.

SHRI YOGENDRA. SHARMA : Why
is he sorry for. his achiavements.

SHRI MORARJI DESAL: Who is
sorry for my achievemsnts? I am. not
sorry. These again perversity cannot go
any farther. Thatis all I can say ?

. SHRI S. A. DANGE : I had asked
whether in his. philosophy thege. is room
for, unemplayment reljef- when socijsty, is in
the grip of a recegsion.  Hag.he-an apswer
to that.?

SHRI MORARIJI DESAl: There is
no scope for unemployment relief by uner
mgloyxpem_ wages in my philosophy.

SHRI S. A. DANGE : That is right,

SHRI MORARJI DESAI: In my
philosophy, there is abugdant provigion; ...
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SHRI S. A. DANGE : For starvation.

SHRI MORARIJI DESAF:
giving work. —Again perversity comes
in. He does not even want to hear me. T
am saying that I believe in giving work to
everybody and give him a smaller wage, if
necessary, if I cannot afford more. But I
must give him work. I have not succeeded
even in doing thal. I must admit it to my sha-
me. That is not my fault. That is the fault of
conditions in which the country is placed.
He might say why I am saying all things
here. I do not want to say, but I must
say that he is adding more to these condi-
tions than anybody else.

It is, therefore, that I have got to see
these things. Not that he is the creator
of it ; he has not got that capacity ; he
cannot do that. But he does aid and does
try to create those conditions. That does
not require much capacity. A house can
be burnt with onlyone match stick. If it
is to be erected it requires many people
and a lot of money.

. SHRI PILOO MODY : And archi-
tects.
SHRI MORARJI DESAI: My friend

knows. They. have to prosper. 1 do not
think that I should take more time.

SHRI MADHU LI'MAYE . What
ahout Fedco ?
SHRI MORARJI DESAL: These per-

sons. were-convicted and, sent to jail.

SHRI UMANATH : They wera not
sent to. jail.

SHRI MORARJ DBSAI : They were
convicted: and:sent:ta- jail also; I know.
They were in jail for sometime. They
were then sent to hospital and in the
hospital also. they, were in custody ; they
wore technically in jail ; they were under
custody even in the hospital. After some-
time; the, doctors. gava them a. certificate
that if they. stayed in jail any longef they
would die. Therefore, the Maharashtra
Qovernment exercised their right under the
aode and: remitted the sentence. When I
knew that, I wrote to the Maharashtra
Government that I felt very sorry and un-

- bappy -about. it and that what we had
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done, in my view, was not a good thing.
That is all that I can say.
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SHRI MORARIJI DESAI : May I say
that this has been examined ; it bas al-
ways been examined. It is not that the
Government of India has any appellate
authority over the rights and powers
exercise by the State or a Governor. There
is no such right given under the Consti-
tution. If we have to take amy action
under the directive powers, we have got to
prove that they were entirely wrong and
that is not an easy thing to prove.

MR. DEPUTY-SPEAKER : 1 shall
put to the vote of the House the amend-
ment moved by Shri Indrajit Gupta. The
question is :

“That the Bill to give effect to the
financial proposals of the Central
Government for the financial year 1968-
69, be referred to a Select Committee
consisting of 13 members, namely : —

(1) Shri Bibhuti Mishra

(2) Shri Tridib Chaudhri

(3) Shri Kanwar Lal Gupta

(4) Shrimati Sucheta Kripalani

(5) Shri Madhu Limaye

(6) Shri M. R. Masani

(7) Shri Nath Pai

(8) Shri Krishna Chandra Pant

(9) Shri S. C. Samanta

(10) Shri K. N. Tewari

(11) Shri R. Umanath

(12) Shri Tenneti Viswanatham ; and

(13) Shri S. M. Banerjee
with instructions to report by the 6th
May, 1968.”

The motion was negatived.
MR. DEPUTY-SPEAKER :
tion is :

“That the Bill to give effect to the
financial proposals of the Central
Government for the financial year
1968-69, be taken into consideration.”

The mot ion was adopted.
18.00 hrs.
The Lok Sabha then adjourned till Eleven

of the Clock on Wednesday, May 1, 1968/
Vaisakha 11, 1890 (Saka).

The ques-
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